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INTRODUCTION 
I, the Chairman of the Public Accounts Committee, as authori- 

sed by the Committee, do present on their behalf this Third Report 
of the Public Accounts Committee (Fifth Lok Sabha) on paragraph 
36 of the Audit Report (Civil), 1970 relating to Exploratory Tube- 
wells Organisation. 

2. The Audit Report (Civil) 1970 was laid on the Table of the 
House on the 14th April, 1970. The Committee (1970-71) examined 
paragraph 36 relating to Exploratory Tubewells Organisation a t  their 
sitting held on the 10th July, 197'3. Consequent on the dissolution of 
the Lok Sabha on the 27th December, 1970. the Public Accounts Cum- 
mittee (1970-71) ceased to exist with effect from that date. The 
Committee of 1971-72 considered and finalised the Report at their 
sitting held on the 5th July. 1971 based on the evidence takcn and 
the further written information furnished by the Ministry of Agri- 
culture. The Minutes of the sittings from Part II* of the Report. 

3. A statement containing summary of the main conclusions re- 
commendations of the Comm~ttce is appended to thls Report (Ap- 
pendix VIII)  For fnrillty of rcfcrcnce these have b m  printed in 
t h ~ c k  t?.pe In the  body of the Report. 

4. The Committee place on record their appreciation of the com- 
mcndablc work done by the Chairman and the hlembcrs of the Pub- 
lic Accounts Committee (1970-71) in t a k ~ n g  cvldence and obtaining 
information for thls report ~vhich could not be finallsed by them be- 
cause of the suddrn dlssolutlon of the Fourth Lok Sabha. 

5 The Cornmittc~c placc on rcmxd thelr apprcc~at~on nf the assis- 
tance rcndcred to t h r m  in the esnmlnatlon of thls paragraph by the 
Comptroller and Auci~tor General o f  I n d ~ a .  

6. The Comm~ttcc \ v o ~ ~ l d  also like to cspress t h e ~ r  thanks to the 
oficers of the blinlstr-y o f  A ~ n c u l t u r e  and thc Esploratnry Tubc- 
wells Organ~a t lon  for tlrc cooperdtlon cstcndcd by thcm in glvlng 
information to the Committee 

Public .4ccounts Committee. 



I 
INTRODUCTORY 

1.1. Exploratory Tubewells Organisation was set up in i954 under 
*he Ministry of Food, Agriculture, Community Development and 
42ooperation (Department of Agriculture). This Organleation deals 
with' delineation and demarcation of areas which ure worthy for 

exploitation and ut;l isatio~~ of groundwater resources (water found 
beneath thc surface) through tubewells for irrigatien and domestic 
purposes. I1 also undertakes quantitative assessment studies of 
groundwater in selected &reas 

1.2. Thc Organisation initially undertook groundwater exploration 
under Operational Agreement No. 12 executed by the Government 

-of India with the Technical Cooperation Mission of the Government 
of U.S.A. in March, 1953. The operational agreement expired on 
the 30th June, 1959 and tlw period covered by it and upto the 31st 
August, 1959 had been termed as Project I. It was decided to continue 
groundwater exploration :n areas not completed under Project I 
ns well as in new areas strggested by the State Goveinments during 
the remaining period of the Second Plan. The period frnrn Septem- 
ber, 1959 to the end of the Secand Plan had been ternled as Project 
11. The organisation had heen continued further on the temporary 
basis. 

1.3. The Team of technical officers of the Oil and Natural Gas 
Commission which went into the working of the Expioratory Tube- 
wells Organisation since its inception with a view to suggesting 
improvements has observed in Chapter X of its report submitted in 

April. 1969 as follows: 

"Although the Exploratory Tubewells Organisation has b e n  
in existence for a number of years, it has not k n  given 
a permanent status. In view of the fact that the necd 
for water from underground resources, both for demestic 
and irrigation purposes, will be ever increasing, more so, 
on account of t l ~ c  phenomenal growth of population in the 
oountry, the cvploration and exploitation of underground 
resources will remain for ever. The Team, therefore, 
~trongly feel that the Organisation have a very good claim 
and juartificatiot~ to be put on permanent footing, which 
in fact, is long overdue. Needless to say that it will ga 



a long way in raising the morale of the officers and staif, 
who though have spent already the best part of their 
career in this Organisation, have yet not attained a perma- 
nent status. This will also certainly result in a much 
better overall performance and operational eficienry." 

u . . . . . .it was observed by the Team that within the last few 
years, there have been mass scale inter-state movements 
of Field Divisions, involving extensive transportation of 
men, machinery and equipment, some time even during 
the working season, for one reason or the other. These 
frequent movements were largely responsible for the 
lower output of work and uneconomical performance.. . . 
In fact, a probe into these movements rcvealed that ir, 
some cases. these were ordered rather I ecklcssly IT:UI t ing 
in complete dislocation of field operations m d  ct~:ios. slncc 
a number of working months were lost in n~s l inq  thc men. 
n~achinery and equipment to and fro from onc Stale t c  
the other over long distances. Needless to say tha: this 
was also responsible for considerable amormt of a\widnblc 
infructuous espenditure. . . . . . 99 

"In view of the fact that this Organisation is now hclnq ~ccon:- 
mended to be brought on a permanent foot~ng for variou- 
reasons stated earher. the Team recom~ncnds that the 
entire area in the country to be explored exploited for 
development o f  u-zter resources should yr~fcrably l ~ t  
devided into five lvorking zones so that ,I Field Divisi, ,~ 
could be located on a permanent hasiq I n  each of !hr-r 
zones. thereby eliminating the npces\it\- of thclr  fwr!ue11t 
shifting. as is belnq done a t  pr~-se:~t"  

1.4. The Team recommended locatinn nf pwmanmt heodquavtcrr: 
of the five field divisions as  given bcio~v. 

(a) Field Division No. I .  to cnver Slates of Gajarnt .  l l a d h y a  
Pradesh, Rajasthan and Maharashtra with h . . i ~ I q ~ r n r ~ c . n ,  
at Ahmedabad 

(b) Field Division No. 11: To ~~~~~~r States of Punjah. Har- 
yana. Himachal and Jammu & Kashrnir with hendquar- 
ters at Ambala. 

(c) Field Division No 111: To cowr States of Utt;lr Pradcsh 
and Bihar with hcadnuartcv~ 2: T7?ranasi. 



W ~ Y  511 a98BBUnent of the extent of work to be done with a view 
rto determfning the life and character of the Organisation could not 

made irmaediitely well before the termination of the Operationel 
:aplreeQ3ent No. 12 in 1959. 

1.9.  its^ only in 1968 that Government recognised the above 
shortcomings and remitted the problem to a technical team. The 

"Team has recommended inter-alia grant of permanent status to the 
'owanisation. The Committee desire to know the decision of GQV- 
"crnment m this regarti. The Committee would urge that the ioca- 
*on of headquarters of the fifth Djvision which was stated to b6 
~er .cmmi&mtion Sbalrld be &wj&d upon without further d e b .  



ACTIVITIES OF THE ORGANISATION 

2.1. The Technical Team in Chapter TI of their Report has observ- 
e d :  "That whereas a beginning was made with exploratory work, 
"for which the ETO was basically established, from the year 1960-61 
onwards, there has been a progressive decline in the exploratim 
.activities and by and large the Organisation has been d:illu~g 
'Deposit wells' on the demand of various State Chvernmcnts." 

2.2. The year-wise details of exploratory and production tube- 
u ~ l l s  drilled since the inception of the Organi3ation to the end of 
S969-70 in different parts of the country, as furnished by t'7.2 Mieistry 
are given below: 

-- - - -. --- 
2.3. Explaining the circumstances under which the Organisation 

%ad to take up work on production wells, the witnesz stated: 

"I ma?. briefly recapitulate the circumstances in which ETO 
started production drilling. From 19!54 to 1959-60 wc did 
not undertake even a single production well. In 1961 a 



Tecnnical Committee under the Chairmanship of Dr.- 
Wadia was appointed by the Government oE India 10. 
review the work of the ETO. This Committee recom- 
mended that the ETO may also take up p*oduclion dril- 
ling. Many of the State Governments had no ayrange- 
ments of their own and they wanted t u b c ~ e l k  for 
irrigation. In 1961 the ETO took a policy decision to take 
U p  such works. Then came the drought years and ewry- 
body pressed for more production wells FIowever, nre 
are now trying to encourage the State Governments to 
have their own production arrangements as far as posslile 
and this will be reflected in this year's figure." 

2.4. The witness further stated: "We are concentxtlng largely 
on exploration except for a few areas ~vhcrc we took up productiotl 
wells on account of esigencies of droughts. We hax'e n.wn in fact 
restored the balance in favour of exploratory wells and 111 1PC9-70. 
113 exploratory wells were dug lvhich is the large.;: so fcr i n  :in\- 
one year. This year we hope to do 253 ex.plora+ory ;\.cl!s w h i c : ~  u.111 
be more than the double of l x t  year." 

2.5. The Committee wanted to know how the arras xverc chasm 
for esploratory drilling. The witness deposed: ''Right in r!~c \)?gin- 
ning in 1954, when it Ivas decided to take exploratory d r i l l l : ~ ~ ;  u!~dr.r 
a TCM Programme. it was felt that apart from the I~do-Gar,;:c.:ic 
plain proper where water exists. it was necessary t o  find out condi- 
tions of ground water in many other non-hard rock area a!:<! a t  
lower depths. From the geological point of viclw the GSI  \-:as 
consulted and they felt that first priority should be gii.cn to ccr;:+!n 
areas where there was not enough water at the uppe:. Ic\-rl.: and 
there may be possibility of finding water deeper c h m .  V o s  of 
the work was done in Gujarat. along the foothills of Hi~:?aI;i~iir i : ~  
U.P. and Rajasthan and we did find that although thrrc un.: r.r, 
water in the upper 100' or so. there was water be!ow that. ~ f t c r  
that, we are trying, in coIlaboration with the G.S.! .  ?o prrparc. n 
complete geological map of the country. Ultimately the o b j r ~ !  i; 
that there should be detailed maps for each tehsil. taluk a n d  r\.rw 
vilIage. particuIarly in the hard-rock area where the groiogy is much 
more difficuit, which would show whether there arc  possibi1i:ic: of 
striking water." 

2.6. According to the Technical Team quite a lot of work still 
remains to be done in the field of ground water exploration in ccr- 
tain parts of the country. The exploratory activities of rhe ETO 
were by and large restricted to the alluvial tracts and soft rock 



format4on only. Rard rock areas have not betn taken up for ex- 
ploration at all. 

3.7. The Committee enquired whether the ETO had identified the 
chronlc drought affected areas and whether priority had been given 
to thase areas in the matter of exploration of c-wnd water poten- 
tial, The witness stated: ''This question figsrid yrornhntiy in 
our discussion with the State Governments. Chronic drought 
affected areas were demarcated by the State Governrncnts and they 
heve been divided irrto three categories i e .  A, B a d  C. A & B are 
worst hit. In our d i m d o n s  last year the GSI agreed to do the 
preliminary geophysical investigation and 8urvev of the priority 
'A' areas. Mostly these are hard rock areas and State Governrr~ents 
wll move in and undertake further detailed work in order tc iknprove 
the situation." 

2.8. Asked whether the ETO would undertake dril!ing operations 
in those areas, the witness added that the Organisation worked at 
present only in non-hard-rock areas (as it was not equipped to take 
up work in hard rock areas) and that it was considering whether it 
could take up work in hard rock areas in future. 

2.9. The following are the State-wise details r j f  exploratory work 
done upto the end of 1969-70: 

No. of No. o!- 
well% well% 

dnllcd pravrd 
succrssful 



2.10. According to the Performance Budget of the ETO for the- 
Year 1970-71, the "Organisation has covered an area of 70,000 W. 
miles till the end of 1068, out of which 24.000 sq. miles, 
has been proved .ground water worthy, thus creating a potential 
for addrtiond 12,000 tubewells which may irrigate 2.5 million. 
acres, Analysis of the data to establish further potential of ground 
water resources on the basis of exploratory work done from January, 
1969 is under progress." 

I 

2.11. The Committee drew attention of the witness to the United 
Nations Development Project located at Jodhpur. The witness geve 
t h e  details of the project as follows: 

"It is a joint project for carrying out a quantitative assessment 
of ground water resources. The idea is to find out what the 
reasons are so that we do not exceed the safe limits of 
pumping. This study involves a study of the lainfill1 con- 
ditions and other factors to determine how much water 
collects in the underground reservoris, with the object of 
finding out how much could be the safe limit :or pun:picg. 
As a result of such studies completed in m e  of the three 
areas in Rajasthan covered by the UNDP. we have alrcadv 
brought out report in respect of the Jallore region. It 
has been established that the amount of drawal that is 
already being made is outside the limit of safe cl::'awal and 
the State Government have accordingly been ad\-isrd !)y 
us. They were under the impression that they could inst31 
100 or 200 tubewells more in that area but now as a rcsuit 
of the study which has taken three vears to complete we 
are in a position to give reliable advice tr, them that the 
limit has been reached already. Ultimately w e  shall have 
such quantitative assessment of all the g r o u ~ d  \vatcr 
aquifers so that there is no indiscriminate pumping and 
only that amount of water is pumped out as entcrs it 
every year by rainfall or underground moveme~t ."  

2.12. From 1962-63 to 196748, there was a progressive decline in 
the exploratory activities of the Organisation. During evidence the 
Committee were informed that Government decided in 1961 to take 
up production drilling also for irrigation purposes as many of the 
States had no armgemcats of their own and that there were gears 
of drought which necessitated sinking of more production wsllr. 
While the Committee appreciate the need for productbn drilling, 
tbey are of the opinion that the explontury work s b d d  wt have 
mRered such 8 str iaas  setback during the period ISS5-W to 196748 



when there wma little or no exploratery drilling for wiiidh t h e  
m i d i o n  was primarily meant. 

213. The Committee learnt that the State Govrmmentr are Mng 
e n c o u r ~ s d  to have their own production arrmngemenb and that the. 
Organisation has restored the balance in favour of the exploratory 
wells since 1968-70. Till the e&d of 1968 tbe Organisatien covcrcd 
only an area of 70,000 rq. miles. In view of the vast ground pet 
to be covered, the a m i t t e e  hope that the Organisation wonldr 
concentrate on the exploratory work in future leaving thg expidta- 
tion to the State Governments and private sector. I 

2.14. The Organisation, not being equipped to explore hard rock 
areas has so far beem confining its activities to the non-hard rock 
areas only. As there is an urgent need to assess the groundwater 
potential in chronic drought affected areas which are mostly hard' 
rock areas, the Committee would suggest that the ETO should h e  
equipped to undertake exploratory work in these areas early. 

2.15. Quantitative assessment of groundwater resources is am 
important aspect of exploration to which the ETO should addrmq- 
itself in the coming years. The Committee would commend the 
work done by the United Nations Development Project in the Jallnre 
region as a model for the work to be done in the rest of the country. 

2.16. The ultimate aim of the ETO is to have a detailed map far 
the entire country which would show'the possibilities of striking. 
water and a quantitative assessment of all the ground watcr acqullars 
which would indicate the safe limit for pumping. The Committee 
would like a perspective plan to be drawn up defining priorities in. 
consultation with the Geolagical Survey of India and the State- 
Governments with a view to cover the whole country. 



OVERALL PERFORMANCE 

3.1. The Ministry furnished State-wise information regarding the  
h m b t ~  of wells drilled, number of w e b  proved successful and 
wmber of wells Banded over to State Governments since the incep- 
- e n  of the Organisation upto the end of 1969-70 as also the targets 
.and achievements vide Appendix I. 

3.2. The table below gives the overall position of target and 
achievement of the Organisa tion upto 1969-70: 

. -  - - _ _ _ . - _. - _. ._. - -  -- 
Target No. of No. of NO. of 

wells yells wells 
drilled found hmdcd 

suc.ctssfu1 over to 
$tat, Gmt- 
cmmenrr - _ ,...._____I--. __--- " --- 

Exploratory f e l l s  . . . . 1297 763 316 25 I 

Production Tubewells . . . 1951 13x4 10-6 Not give:\ 
-- - - - - - - - 
Only the cost of successful bores and of tubewclls canstructcd on 
behalf of the State Governments is recovered from t lmn 

3.3. The Committee pojnted out the low percentage of successful 
exploratory wells and wanted to  know whether there was e k t i v c  
coordination with the G.S.I. The representative of the M i n i s t y  
stated: "Before we bore a well. we select a site in consultatiori with 
'GSI, who determine whether there is likelihood af water or not. 
These methods are getting more and more refined 2nd i t  is now 
possible to predict with greater accuracy whether tvatcr will be 
struck at a certaih point or not. But when wr w many arc suc- 
cessful. we bring in another concept. Many ycars a p ,  i t  tvas decided 

- to describe as successful only such wells as yielded one cuscc of 
water, i.e. about 20,000 gallons per hour. This tve n<,\re consider is nn 
unrealistic criterion and as far  as esploratury work i s  concerned, 
our purrcse is served even if  we get a thousand g d l o ~ s .  ~PCDUSC our 
purpose 1s to find out how much water thrre IS. I t  was for the 
purposes of handing over tubewells to State Govern~tents to be run 
as State tubewells that the 20.000 gallons p e r  hour criterion was 
adoptcci. We are, however, no longer concentrating on production 
wells. As our geophysical methods are ~ c t t i n g  better. we will get 
higher percentage of successful wells " 



3.4. The Estimates Committee, in their 130th Report (1960-61) 
r m m m e n d e d  that "the criterion Axed (20,000 gallons/ hour) nee& 
a careful review to see if even lower specification would do taking 
into account its economics. There may be special relaxation of the 
specification in the case of scarcity areas". To this recommendation, 
Government gave the following reply which was accepted by the 
Committee: 

"The recommendation made by the Committee has been con- 
sidered and it is felt that while the existing criterion for 
a successful tubewell need not be changed, State Govern- 
ments should be encouraged to ask for development of a 
well with a lesser discharge if it would he economicaI in 
any particular areas  With this object in view State 
Governments will be asked to indicate hefore operations 
are  started what the minimum quantity and quality of 
water are acceptable to them. The cost of wells with 
yields lo\vcr than 20.000 gallons per hour neill be rccuvcrcd 
according to the prescribed formula." 

3.5. The Technical team appointed by Governrr,cr,t observed as 
follows: 

"Since in the past a large number of wells have been aban- 
doned merely on account of their discharge beine less 
than 20.000 GPH. ~t would be advisable to locate the sites 
near the villages as far as possible without sacrificinq the 
levels so that in the event of any of the completed esp1.~- 
retory wells being found to be sub-standarci for irriga- 
tional purposes, these could be at least ~lscd for Ll.lon~estic 
or other purposes " 

3 6. The 'I'cchn~cal Team took nnte o r  tht. fant t h a t  in actual 
practice the CSI was not pving the requwte clearmce in respect 
of some areas for csploratort. work well In orl \ant .~ .  as n result of 
which there had been n serious setback In the  explomtory program- 
me of ETO. 

3.7. During evidence the witness, however, cxphnect the proce- 
dure adopted in the following terms: 

"On all the exploratory programmes right from the considera- 
tion of the perspective plan. we have the GSI at evew 
stage consulted on the areas to be entered for m u n d  
water exploration and for the purpose of identifying ;he 



ptraanters t o  be obtained from this programme d d d -  
W g .  So, we have strictly followed this with the aarracia- 
tfbn of the GSI. The Director, Geological Survey df hdia 
ia on the board of management of the ETO. Subsequently 
from 1966, we have consulted them on our perspective 
u h  of the  Fourth Plan and all the 74 areas prajecteQl 
under the Fourth Plan have the approval of the Geologi- 
cal Survey of India in terms of clear and uncleared areas. 

In the uncleared amas, they have also been requested to give 
the reeults of their studies. 

in some of the areas out of 74 which we have projected in 
the plan the GSI would like to conduct a little more of 
regional inventory and geophysical study as they nonnal- 
l y  do in their programme as the pre-requisik for clear- 
ance. We enter for exploration only the areas whcre 
they have cleared us. So far as the annual plans as well 
as Fourth Plan are concerned, in regard to the areas to 
be cleared there is perfect coordination." 

3.8. In reply to a question the witness stated: "As far as explo- 
r a b y  tubewells are concerned, we never bore or drill unless the site 
has been ckared first by the GSI that i t  is likely to yield watcr. 
As fnr production wells. we operate only in areas which have 
bzcn p m d  to be gmundwater worthy." 

"Previous drilling and technical reports are taken into account. 
BWetins are a h  issued regularly by the GSI. These various 
nprts contain information sbout the quantity of water and the 
depth at which it is available." 

3.0. The Committee then drew attention of the witness to the 
following obbervations contained in the  report of the Technical 
Tam: 

"There are many instiylces where GS1 reports were not pub- 
lished as in Rajasthan but the area was taken up for exploration 
by El73 and a part of the area proved to be highlv potentfa1 for 
ground-watcr resources. In some ereas which were aflected by 
drought, the ETO had to move in for dew-it  well drilling pro- 
Rramme wlthout a clearance from the GST". 

*All this goes to show that there is no at plm and procedure 
for the selection of sites. If the number of abandoned wells are to 



be PCCIuaed, it is mmmary that the procedure recommended by 
-e\rcmtnt Audit Committee in their Rcport (page 5) on the 3 h p b  
mtody Tubtwclls Organisation, April, 1961 should be strictly follow- 
ed. In aceas where gealogy is complfcated be., in Gujarat and 
Rajasthan, exploratim work should not be taken up unless geo- 
physics1 ~urveys have delineated areas for explmtoty  drilliag." 

3.10. The witness stated: "This particular reference is mainly in 
regard to the work in Rajasthan under the 200 wells d r o u a t  pro- 
gramme. It is not strictly with reference to the produdian pro- 
gramme and it is not also with reference to tbe exploration 
work. In the exploration work, we have certainly to get the geo- 
physical surveys to be done wherever it is warranted. In regard to 
one or two areas mentioned here, for example in Jammu area, the 
plan has been spelt out. Sometimes we do encotmter certain difii- 
culties with the State Government for occasionally changing ti lc 
priorities. But, we have to stick to our programme of drilling for 
exploration for the necessary scientific information. And sometimes 
we do drill additional wells in such terrains partly accommodating 
the State priorities for scientific purposes. That is in the type of 
terrain mentioned here, that is Jammu area, v-here the hytirological 
parameters are not available. Apart from this, we have not entered 
into the areas physically for exploration without the clearance of the 
GSI." 

3.1 1. Thc Committnr understood from Audit that Government 
informed in December, 1969 inter alia that "the clearance of the 
Geolog~cal Survey of India for taking up exploratory drilllr!g in 
Eastern Rajasthan was received and it was decided to take up this 
work. However, as some of the tubewells already constructed bv 
EIY) in Rajasthan were not being commi~sioned and put to use by 
the State Government, it was decided in November, 1967 not to take 
up any further work in Rajasthan. Thus, the programme of esplo- 
ration in Rajasthan far the year 1967-68 had to be dropped." 

3.12. The Committee wanted to know whether State Chvemmentc 
were consulted in the matter of selection of sites for exploration. 
The witness deposed: "I would submit that in the vcrp Ant pro- 
gramme which went on upto 1959, the areas were chosen without 
reference to the State Governments. But. during the last two or 
three years, we hav* carted con-ultiop the States aiso. The reason 
fr, this that the States b v e  a very d i w t  stake in the develrxpmmt 
of their agricultr~ral prodwtion aod nlso in the momy which is aow 
avairable for ground water development, Erom sources such as tbe 



Land Mortgage Banks, Agricultural Reflnance Corporation, commer- 
cial banks etc. These bodies have to be satisfied that in the areas 
where tubewells are to be sunk with their money there would be 
sufficiemt water available. We are now trying to see that we ex- 
plore those areas with which the States are concerned and in which 
they are more interested to develop. In most such cases some 
detailed work is necessary to satisfy the States that water does exist 
and in such and such quantities. 

We have now drawn up a list of areas in consultation with State 
Governments, the GSI and ourselves-all the three sitting together 
a t  the same table-and maps of these areas have actually been 
drawn up." 

3.13. Dealing with well design. the Technical Team stated: "A 
little more care and improved well design can make a significant 
increase in well productivity. I t  is clcar that such wells result in 
a great loss to the Organisation and \.cry serious view should be 
taken of this situation. Detailed scientific studies shuld be initiated 
to ascertain the effect of various factors on well productivity to 
evolve proper well designs in different areas. This will not only 
reduce the number of abandoned wells, i t  will also result in consi- 
derable saving to the Organisation". 

"From the data made available to the Team it seems that the 
development of the wells is not given adequate attention and the job 
is done rather in a haphazard manner. There \\.ere instances in 
Rajasthan where wells drilled even in the proven area gavc very 
low discharge as compared to the surrounding well;. On the ins- 
tance of the State Government, deuAoprnent was again carried out 
and the well productivity increased considerably. Unsuitable pumps 
and equipment and Lack of supervision seem to be the main reasons 
for these bad state of affairs." 

3.14. The Technical Team found that "inspection of field opera- 
tion both by the senior officers at the headquarters and even tiir 
Executive Engineers in the Field Divisions were far too inadequate 
resulting :a poor operational efficiency and overall achievements". 

3.15. That Organisation has not given a good accoimt of itself 
will be midsat from the fact that as againcit a target of 1297 
exploratory habewdb, only 763 could be drilled upto the end of 
1939-70. The CU@t and Hhicvernent in relation to production tuba- 
wells were 1662 and 1314 respectively. The Committee would like 



to know the spsciAc reasons for the failure to reach the target6 
which must Cave obviously been fixed from year to year taking into 
account all the limitations of the Organisation. 

3.16. Of tho wells drilled only 316 expioratory and 1076 production 
wells proved to be successful. As the production tubewells are sunk 
only in proven areas the Committee do not understaad the reasons 
for the failure. An regards exploratory tubewells, the Committee 
hope that an effective coordination with GSI would be establbbed 
so that there may not be such large scale failures involving infruc- 
tuous expenditure. 

3.17. Oqt of the 316 successful exploratory w& sunk, only 251 
were handed over to State Governments. The Committee note that 
some of the tubewells constructed in Bajasthan w e n  not being corn- 
missioned and put to use by the Sfate Government. This points to 
the need for proper cor~lsultation with bhe States before selecting 
sites for exploration as they are the ultimate users of tbs tubewells. 

3.18. During evidence the Committee were informed that tubewells 
that yielded 20,000 gnUons per hour were at present regarded rts 
mccessful and handed over to State Governments on payment of 
cost. The Committee desire that mutually acceptable t e r m  in 
regard to minimum yield and peyment of cost be settled in futnrs 
between the Organisation and State Governments before aadertak- 
ing drilling so that tbe entire cost of we& with yields less than 
20.800 gallons per hour m y  not go waste 

3.19. The Committee are concerned to ffnd that according to tbe 
Technical Team "development of wells is not given adequate atten- 
tion and the job is d w e  rather in a hap- manner." In some 
cases welk drilled even in proven arcas gave very low discharge 
as compared to surrounding wells with the result that the w o e  
had to be redone at the insistance of State Governnicnt at extra 
cost. The Committee expect that mch spsetftc instances of lack of 
proper care and supervision would be dealt with wverely. In t b i ~  
connection the Committee hope that in order to bring down the 
number of abmdoaed wells dotailed scientific studies would bb 
M t L t d  to evolve proper well designs for different areas as 
suggested by the Technical Team. 

m. The Cormnittee take 8 serious view a1 the bdings of the 
Technical Teun that Ukr~pectioa of fkrld operation both by the semior 



omcers at the headquarters and even the Executive Engineers 
rhe h f d  &d&ns were far too hadequate resulting ih poor opera- 
t i e d  e$iciency and* overan achievements." The b)I1IPitt.e trust 
that such lexity in supervision wiil not be dowed to continue. 



RESULTS OF THE WORK PONE 

4.1. Asked to indicate the addition31 area brought under irriga- 
tfm and the increase in agricultural ~roduction achieved as a result 
of the work done so far by the ETO the Ministry stated that the 
Organisation had so far handed over 1303 successful welIs to the 
State Governments, which ar;e being operated by them for irrlgatfon 
and drinking water purposes and that it was not possible to give 
information about the additional area being irrigated by those wells. 

4.2. During evidence the Comr:ittee wanted to know the exteat 
of increase in production achieved as a result of .the efforts of the 
ETO a d  enquired whether the Organisation maintained any such 
statistics. The representative of the Ministry stated: "We have 
not been able to collect such figures nor have we maintained them, 
the reason being that apart from the wells which we drill and which 
are handed over to the State Governments. the main purpose of our 
work is to prove the existence of water in certain places. There are 
statistics which show that subsequent to our work, a large number 
of wells have come up either privately or built through Government 
lmns and ths cmtributed largely to increased production. But we 
do not maintain all these statistics. But the very fact that ground 
water development has shown an increase of several hundred per 
cent in the last three to four years, shows the extent to which these 
new opportunities are being availed of." 

4.3. Thereupon the Committee drew the attention of the witness 
to the following recommendation of the Estimates Committee con- 
tained in their 130th Report (19tiO-61): 

"The Committee feel that the Organisation should maintain 
accurate statistics of areas brought under perennial irrigation and the 
increase in agricultural production achieved as a result of the pro- 
ject. I t  need hardly be pointed out that such data is essential to 
assess whether successful wells have been able to irrigate land to 
such an extent as to justify expenditure on the Exploratory Tube- 
~ 1 1 s  Organisation." 



4.4. While intimating the action taken on this recommendation, 
the Ministry of Food and Agriculture, (Department of Agriculture) 
had vide their O.M. No. 5-22161-T.W.. dated Z n d  December, 1961, 
stated: 

"The recommendation has been noted and action is being take,n 
to maintain the  necessary statistics." 

45 .  To an  enquiry as to why relevant statistics were not main- 
tained despite the assurance given to the Estimates Committee as far  
back as in 1961 that action had been taken maintain necessary 
statistics, the representative of the Ministry said: "I regret Sir, 
that  this recommendation seems to have been overlooked. We will 
now collect the necessary figures and maintain the statistics." 

4.6. The Committee desired to know whether there was any 
machinery in the Ministry to see that recommendations of Parlia- 
mentary Committees were implemented. The Secretary. Depart- 
ment  of Agriculture stated that instructions \yere sent to the Tube- 
wells Organisation and that obviousl?. there u7as a failure to imple- 
ment. He added that there was a stage when the Secretariat orga- 
nisation for the ETO's work was not perhaps adequate. 

4.7. In a note submitted to  the Committee. the Ministry intimated 
that  efforts were made to maintain the statistics for sometime but 
subsequently i t  was not possible to do so due 10 the iollmving reasons: 

"(1) Successful wells are handed over by the Exploratory 
Tubewells Organisation to the State Governments for 
operation and utilization. The State may or may not take 
adequate measures for their proper utilisation. 

(2) Scmctimes the successful wells mdcr the exploratory 
programme orginally sited from the po~n t  of view of 
investigation are not ideally located from the paint of 
view of production wells. Hence the State experience 
difficulty in their proper utilization 

(3) It  needs to be st]-essrd that ETO's ivork i a  I I O ;  t o  bc ~udgect 
merely by the ndd~tional area ~rr jgated by the tubewells 
sunk but by the nature, quality and quantum of explora- 
:or;- work done by it. The main function of the ETO is to 
undertake groundwater investigations to ascertain whe- 
ther a particular area is groundwater worthy so that  fur- 
ther development can be undertaken. After all the fact 
that the ETO proved during the coursc of its inveatigo- 
tions the existence of groundwater in sirable quantities 



in the Chandan area (Jaisalmer) is much more important 
than the fact that a few tubewells were also sunk by ETO 
in that area. In district Jalore, investigations in an area 
of 6,750 sq. Kms. for quantitative assessment and ground 
water balance study has also been completed. This is the 
first project of its type for the quantitative assessment of 
ground water resources of a particular region taking into 
account the present storage of water, annual rainfall, flow 
of surface water in rivers, annual precipitation, loss of 
water due to evapotranspiration, annual recharge etc. As 
a result of this investigation, this area is considered to be 
over-exploited and there is no scope for the construction of 
any more tubewells for irrigation. But during the course 
of this investigation only 35 bores were drilled of which 
5 have been developed into production wells. In West 
Bengal ETO covered about 9000 sq. miles under the explo- 
ratory programme and proved 6000 sq. miles as ground- 
ns ter  worthy with potential for dr~lling about 4000 deep 
tubewells. The West Henqal Government has already 
drilled 1500 deep tubewells in the proven areas and has 
further programme of drilling 1000 more deep tubewells, 
during the Fourth Five Year Plan Period. These few 
instances show that the results of exploratory work done 
by ETO are more important than the area actually irri- 
gated by the wells sunk by it as part of its exploratory 
programme. 

(4 )  Some of the wells constructed in arid regions and urban 
areas are being utilised for drinking water supply and in 
respect of this there is no question of any additional area 
being brought under irrigation and the resultant increase 
in agricultural production. But from the point of view 
of exploratory work. maen unsuccessful wells which are 
not developed as full-fledged tubc.~r.clls and are abandond- 
ed also yield valuable data. ALio after an area is cleared 
by the ETO. a large number of tubewells are constructed 
by State Organisat~ons and private constractors and as 
such the additional area brought under irrigation by the 
tubewells constructed by State Organisations and private 
agencies." 

In view of the position explained above, it would not be appro- 
priate and might be somewhat misleading to judge ETO's perfom- 
ance merely an the basis of area brought under irrigation by tube- 



wells constructed by it. ETO is a scientifk-cum-technical Organ- 
isatinn a ~ d  its performance should be judged by scientific evaluation 
of the exploratory works done by it and how this work has led to 
further development of groundwater rewurceg." 

4.8. hming evidence the Committee pointed out that the perfor- 
mance of the Organisation could not be judged in the absence of 
statistics of increase in agricultural production. The Secretary, 
Department of Agriculture stated: "I ag-ree, Sir, that with regard 
b both the exploratory tubeweb and the production tubewells, it 
should be possible for us. In fact, we should get all statistics of 
how much each of these wells contributes to either the increase in 
food production or in stepping up the drinking water supply which 
also became a matter of m e  urgency. ' I t  shwld be possible to dc 
that and thereafter, 1 think, we can develop this exercise of keeping 
an account of how much the exploratory work has paved the way 
for additional work in that area. I have no doubt in my miqd that 
our system of data collection and data analysis should get in to  this." 

4.9. According to a witness the total amount spent on thc ETO 
so far was Rs. 4.77 crores after deducting the amounts received from 
the State Governments for production wells. 

4.l@. X& Cammitt- note that till the end of 1968 a potential hnh 
been msted tm additional 12,068 tubewens which may irrigate 2.5 
d l i o n  acres. The system of data collection and data analysis should 
fdhwith  get into an assessment of the extent of actual utilis~itio~ 
of tbe created potential and the resultant increase in agricultural 
production if the Organisatlon is to justify its existence. 



LOSS OF OPERATIONAL DAYS 

5.1. The table below shows that while expenditure on operations . 
conducted by the Organisation has constantly increased during the 
f o w  years ended d t h  1968169, the footage drilled and the number 
of days for which rigs have actually worked have gone down con- 

rigti tiond drilled days 
cxpendi- (in Iakhs) Due to Due to Ofi Misc. for 
turn trrrit repairs ~ l s o a  which 

(Rs, is I l b )  the r i p  
worked - 

1965-66 . 28 19.6 1.13 16 566 704 3 7076 

1968-69 . 24 24.06 0.55 583 1227 a o v  1665 3195 -- - -- - - -- - - -- -- - 
4.2. The regular complement of staff per rig was maintPtaed 

w h n  the rigs were under repair or were mot in opentian due & 
rn@cc#e~s reaoma. The average expandirure per footage dWed 
i- from Rs. 18.87 in 1965-66 to Rs. 13.75 in 10689D. l k  ex- 
pendilute jncufied c#r staff  uzd rncinteluu~n of rigs for the opera- 
t h a l  days avaidrbly lost during the three years ended with 1988- 
69 would run into several lakhs of rupees. 

5.3. Government stated that the loss of operational days under 
the head 'miscellaneous' could be reduced by proper advance plan- 
ning for making available ancillary equipment gravel, drilling, mud 
in lime ana also by sticking to the approved programme. But in 
actual practice this also becomes dif8cult. 

0.4. A co-ee appointed by Oovernment in S e p t e m k ,  I968 to 
s w  npart on the working of tbe Orgadsation sht& (April, 
1Wb i#rclr a h  the: 

0)  The standard of servicing and mafnknanee of the drdlt- 
ing rigs, ancillary equQmeM like ektric -g e*, 



welding plants, pumps and both the heavy and light 
transport vehicles was generally found to be very poor 
and unsatisfactory. Serious neglect of servicing and 
maintenance of machinery, equipment and transport 
vehicles is apparently by and large responsible for the 
progressive deterioration in the operational efficiency of 
the Organisation". 

(ii) "There is no organised system of carrying out periodical 
and preventive maintenance on the machinery, equip- 
ment, transport vehicles and ancillary equipment in any 
of the Field Divisions, on account of which considerable 
number of avoidable working hours are being regularly 
Sost." 

(iii) "Since most of thc engines are of imported type, on 
account of the serious difficulties and delay in getting the 
requisite spare parts for repairs end renovation of the 
FI pumps and injectors substantial number of productive 
hours are being continuous1 y lost." 

[Paragraph 36 (A) of Audit Report (Clvil) , 1970.1 

5.5. The Committee drew the attention of the witness to the 
table given in the Audit Para and pointed out that during the 
period 1965-66 to 1968-69 the operational expendi:ure had gone up 
from Rs. 19.06 lakhs in 1965-66 to Rs. 24.06 lakhs in 1968-69 whereas 
the footage drilled had come down from 1.13 lakhs to 0.55 lakh a d  
that the number of days for which the rigs worked was reduced 
from 7075 to 3195 with only a marginal reduction in the number of 
rigs. The Committee desired to know the reasons for the pro- 
gressive decline in the performace of the organisation. The Secre- 
tary, Department of Agriculture, stated: 

"It is quite obvious that the defects which have been pointed 
out cannot be adequate explained awav. But we have tried 
to analyse the reasons and some of these have been as 
w e  have shown in the Table, Sir, i.e. very considerable loss 
of time due to transit and due to repairs Secausc of these rigs 
having got older and the difficulty is in obtaining spare parts. The 
point regarding transit will be illustrated by the fact that in the 
base year, 1965-66, when a comparison had been made, the opera- 
tiom were confined to two States-Rajasthan and Gujarat. Subse- 
quently because of the drought conditions and the problem of drink- 
ing water having arise!n in an acute form in various States we 



have had to do a lot of cries-cross movement of these rigs in order 
to attend to the emergency operations." 

5.6. The Committee were informed that 14 new rigs were pur- 
chased an6 that had contributed towards considerable improvement 
in the performance in the year 1969-70 in which the total footage 
drilled was 1.69 lakhs. 

5.7. The Ministry intimated the number of rigs employed, opera- 
tional expenditure, footage drilled, loss of operational days and the 
number of days for which the rigs worked during the year 1969-70 
as  follows: 

No.  of Opera- Foots@ Loss of operational days No. of 
rigs. tion91 drilled days for 

expenditure (in lolrhs) which 
(Rs. in due to due to Off Misc. the rigs 
lakhs) transit repairs %son worked 

5.8. The Committee observed that even with the addition of new 
rigs the performance of the organisation during 1969-70 did not 
seem to be substantial in as much as the n u m h r  of days for which 
the rigs worked was 4890 only as against 7076 in  1965-66. The wit- 
ness stated: 

"I was not claiming that everything has been set right. What 
we are doing has shown an improvement. When we ac- 
quire the rigs, the commissioning of the rigs and their 
deployment as also setting up the necessarv orga~isation 
takes time. We have made our p lan~ing  and we have 
also made improvements in respect of thcl stocking of 
spare parts. In the current year. 1970-71. our target is 
for 350 wells. I would lVenture to suhmlt that this figcre 

. would show that despite our fa i l in~s  which had been, 
highlighted in thc Audit Report, we had taken sumcient 
corrective measures which are reflected in the improved 
performance." 

5.9. The attention of the reprcsentat~ve of the  Ministry was drawn 
to the following observations in the Audit paraqrnph: 

"Government stated that the loss of o~erntionnl days under 
the head 'miscellaneous' could be reduced by proper ad- 
vance planning for making available ancillary equipment 



Wvd, drilling, mud in time and also by sticking tb Zha 
approved programme. But in actual practice this a h  
becomes difEcultn 

5.10. The representative af the Ministry explained the position as 
under: 

"I would like to submit that during the past two yeam we 
have tried consistently to plan ahead at  lead twelve 
months ahead-and to Ax the programme of GTO in such 
a manner that when the working season starts rig 
should know where it is to go and what work it has to do. 
In this connection I might mention mme of the steps we 
have actually taken. There used to be a certain amount 
of difficulty with regard to coordination with the GSI 
and also with the State Cavernments who showed inte- 
rest in the programme of the ETO and we have been 
able to demarcate the areas in which it will operate 
during the Fourth Plan. It  is true that some amount of 
departures from such plan is found necessary, for 
example. when a State Government is insistent that a 
certain area should be explored rather than another. The 
decisions we have taken so far have been in consultation 
with the State officials." 

5.11. The percentage of loss of operational davs to the totd 
working days during the years 1965-66 to 1M9-70 approximately 
worlas out to: 

Parcrntage loall of 
working d r y  

5.13. The Ministry furnished rig-wise details af low of opera- 
tional days du- the yeam 19613-67 to 1989-70 w W  arc reproduced 
in Appcndieas II to V. 



1.18. A nuder of rigs suffered loss of operational days for mare 
.than 120 days f n  a year due to off-season or waiting or transit or 
repairs as shown below: 
-__. _I__ -- - ---- -- 

Year No. of r@ which lost operational &ye for 
mare thm IZO drys 

due to due to due to due to 
off -nmon wdting t d  w i n  

5.14. The table below indicates the number nf rigs which actually 
worked for less than 120 days in a year. 

).car Total No. of rigs No. of rigs which 
worked for kss 
than 120 days 

-- ---- 

5.15 There was heavy loss of operltional days in 1968-69. "To 
shift emphasis from deposit to exploration programme and to place 
machinery in position for taking up work programme for 1968-69. 
a large scale movement from one State to another was involved." 

5.16. The Committee were informed that no work was possible 
during monsoon months--July to September-in eastern Sta-. 
Expleining the progressive increase in the loss of cperational days 
due t o  cff-season the witness stated that in 1965-66, 170 wells were 
drilled in  Raiasthan which were in a compact area where tbere was 
no rain and another 48 in Gujarat in a very drv area and that sub- 
sequentl!, the rigs were moved to the east where thcre were rains. 
The Committee pointed out that as far as possible repairs and main- 
tenance could be attended to during off-season 70 that drilling could 
be done In the working s m n .  The representative of the Depart- 
ment of Agriculture, conceded that repairs were taking place and 
the rigs were moved during the season thereby increasing the bLel 
loss oC operational days. 

5.17. The Committee understood that 'waiting' which was given 
as one of the reasons for loss of operational days connoted waiting 



for site, waiting for instructions and decisions from higher officers, 
waiting for material, waiting for equipment and waiting for st& 
ctc. 

5.18. While dealing with the loss due to transit. the Committee 
drew attention of the witness to the recomrncndatjon of the Esti- 
mates Committee contained in their 130th Report il960-til) tcl the 
effect that "the work of boring in all the areas may be chalked out 
as a whole and rationally distributed so as to minimise the shifting 
charges and transit time." The witness stated: "In 1961, the Third 
Five Year Plan was prepared as part of the perspective pbn of the 
ETO and now again for the Fourth Plan, we have prepared a plnn. 
We have in fact even chosen the areas." 

5.19. The Committee was further informed that ETO was now 
having yearly plans also. When it was pointed ou t  that despite thc 
fact that the ETO was working accordina to plan. the  results 
achieved were not satisfactory, the representative of thc Ministry 
explained : 

" . . . . . . t he se  three years were really had . . . l n  the sense 
that no proper maintenance of the rigs took place and no 
proper pre-planning of each year's ac t i~+ty  seems to have 
been done in those years. Otherwjse. the results ivould 
have been better." 

5.20. In a note submitted to  the Comm~ttee the  3Ilnlstry fur- 
nished o statement showing the average foot,iqc drilled ppr rig per 
day during the years 1965-66 to 1969-71) which Ir rcprodured in 
Appendix VI. 

5.21. The Committee were informed that ibnr of  the reasrlns for 
the poor performance was that the rim had become old. Asked 
about the normal life of the rig. the witness sk~tecl: "Our technical 
advisers sav that i t  depends on the type of tcrrain. the typt-. of 
maintenance and so on The conditions being 1 l m - c  0 1  jess normal, 
the life of a rig is about 15 years However. i t  can vary s qreat 
deal. Jt can go upto 20 or 22. It  can bc less-sn:: 10 wars  if it i s  
used carelessly." 

5.22. The Committee wanted to know the prcw11t position of the 
rigs. The witness said: ''Out of these we have d~scarded 8 from 
among the oldest. We now have a fleet of 47. M'c have already 
discarded 8 aF being too old to be put to anv uie and two other are 
being put to light use. These two are bein? ccrtl for subsequent 
operations l ike transport and as cranes ctc.". 



0.23. To a question the witness stated that there was a problem 
with regard to the technical staff and that the organbation had two 
retired Chief Engineers. He added that as the organisation was 
on a temporary basis, it was not able to attract the right kind d 
staff. Asked why persons were not taken on deputation from other 
organisatdone, the witness stated as folIows: 

"Till 1964, there was practically no drilling activity anywhere 
in India, and we did not And any properly trained men. 
And i t  is also a fact that on account of the life of the 
Organisation being extended from time to time, some of 
the better people left us to join other Organisation be- 
cause there is a great demand from organisations like 
ONGC and so on. We are, however, now working out a 
proper long range plan to strengthen the whole organisa- 
tion and get good staff. Only last year, we approached 
the ONGC for assistance in securing the services of really 
experienced person to head our Organisation. And they 
could not spare even a single person. That is the kind of 
djfliculty we have been facing. A11 the Heads of the 
Orgapisation, except for about a three year period, have 
been irrigation Enaineers drawn from the State Govern- 
ments, who were not very familiar with the drilling tech- 
niques and particular problems of svch an organisation." 

5.24. In a written reply submited to the Committee, the Ministry 
informed that the post of the Chief Engineer was lying vacant since 
4th September, 1968 and that it had been decided to post the Project 
Director, UNDP(SF) as Chief Engineer, ETO after getting the 
approval of the UPSC. 

5.25. The Committee art distrtsmd at the abnormal loss of opera- 
tional days ranging from 37 per cent to 63 per cent of the tot.1 
working days during the yeam 1866-67 to 1969-70. A p d  from the 
loss of o~(lrntiona1 days, tKe r ip do not appear to have worked at 
the optimum level of eldency. All these resulted in pom o v d  
performance and hw cost of operation. To put it in the words of 
a representative of the Ministry, 'no proper maintenance of rigs took 
place and no proper preplaming of each year's activity seems to 
have been done in those years. Otherwise the results would have 
been better." The Committee hope that suitable corrective measmas 
would be t akm to put the Organisation on an efficient footing. 

5.26. The number of r i g s  which individuaIly sdered  lass of 0- 
tional days in ex- of 120 days in a year during the period 1986-67 
to 1989-76 was 14 due to ab-smmn, due to waiting, 2 due to ttadt 
and 8 due to rapairs oat of 27 rigs employed on an avemge. Although 
nuxfmnm off-serson period b only 3 months in a year the law 
979 a i i )LSS.  - 



d h h l  wrtnt m@ te & much aa Z S  days in one cam. The Cornmitt- 
UWWM lb Chveznment ta e x m i n e  in detail all m k  cases 01 h m W  
losws of op.#damal days with a view to take effective remedial 
actbat. 

5.27. The Committee cannet find any justification for the long 
waiting for dte, material and equipment, staff and last but not the 
least instructions and decision from higher officers. A need for better 
planning and coordination is clearly indicated. 

'5.28.' Now that the jurisdiction of each field division has been 
clearfy' d e a e d ,  the Committee trust that there would be no more 
of criss-cross movements of rigs involving avoidable loss of time 
and shibtbg charges as in the past. 

5.20. Admittedly repairs were taking place and rigs were moved 
d d g  the working season thereby increadng the total loss of 
0ptmtiobd' days. The Committee would suggest that repairs and 
mdrremeht of rigs should be done as far as possible during off-season. 

5.30. A comparison of performance of rigs in 1966-67 with that in 
1968-69 would show that with almost twice the number of opera- 
tional days the footage drilled wes only marginally more in 1966-67. 
From the rig-wise details of drilling furnished by the Ministry, the 
Committee find that there is scope for better performance. The 
Cornmittee suggest that norms for drilling operations in terms of 
average footage per rig per day may be evolved in the interest of 
keeping a contemporantous watch over performance and taking 
remedial measures, as necessary. 

5.31. An important deficiency in the Organisation is the lack of 
adequate trained personnel which is understandably responsible for 
tbe eftlciency being at a low ebb. The Committee note that some 
of the better men left the Organisation because there was unccr- 
taiaitg a b t  its permanent set up. The Committee would like 
Government to take a ffrm decision about the role, status and func- 
tioning of the Oqgdsatiotr at an early date as recommended el=- 
whtre ia fbis Beport. 

w. It is s u q m k h g  to learn that this importaot O~gnnisation 
was nm w3tg d e d  w inexperienced personnel which thc Com- 
mithe strongly deprecate. What is more surpriqing is that the Orpa- 
n & t W  w i s  going withotlt a Chief Engineer from Pcytcmber, 1868. 
Thb Committee wodd m e  t h a  the appointment to the post s b u l d  
be nudC! sewn. Suatcri6cd nteos~lres should also be t m h  to t r d n  
s t a t  in explantory and dtiUing work in the intcrcwt of improving 
performance. . . 



VI 
COST OF OPERATION 

6.1. According to the Audit para the regular complement of 
staff per rig, was maintained when the rigs were under repair or 
were not-in operation due to miscellaneous reasons. The average 
expenditure per footage drilled increased from Rs. 16.8'7 in 1965-66 to 
Rs. 43.75 in 1968-69. The expenditure incurred on staff and main- 
tenance of ' r i g  for the opsrationd days avbida)ty lost during the 
three  yeam ended with 1988-69 would r w  ink, sweral Iakhs of 
rupees. 

6.2. The Mirniutp. intimated that  
ing staff: 

each drilling rig had the follow- 

I 

2 

? 
I 

I 

I 

2 

I for three rigs 

1 

. s .  I 

6.3. The Cumrnit!ee desired to know the reason for the abnor- 
mal Increase in the cost of drilling. T h e  representat~ve of tbe Mi- 
nistry stated that apart from the sh~fting o f  the headquarters of 
three division.; during 1968-69. lasity in the working also contri- 
buted to t ! ~ e  Increase In cost during 196849. He added: "In the last 
year new rigs were obtalned and other steps were taken to improve 
matters in the ETO. And l< t of energg. uVas put into this and We 
have been able to put down (the cost) to Rs. 1T.29 during the last 
year. It is nearly the base figure and is much lower than the ear- 
lier figures. In 1959-60 it lvas Rs. 20.41, next year R'i. 20.54. 1961-62. 
Rs. 16.87, 1982-63, Rs. 15.38 and next year it rose again. We are 
now concentrating and trying to get the best out of our machi*~ 
end men. 



6.4. The cost per footage drilled during the years 1965-86 to 
1968-69 was as folIows: 

Y- Cost per foot 
(Rs.) 

6.5. Asked whether there was any machinery in the Ministry to 
keep watch on the cost, the Secretary, Department of Agriculture 
stated: 'What I submitted earlier was that the arrangements for 
reviewing the various aspects of the matter have got to improve. 
Profiting by what has been pointed out by the Audit and what the 
Technical Committee also advised us, I hope, Sir, we have been 
able to strengthen organisation and make necessary arrangements." 

6.6. The Committee enquired whether any comparison of the 
cost was made with that of private sector. The witness stated that 
m ' s  work could not be compared with that of any private ope- 
rator as it was so different in nature. The conditiohs in which it 
operated were such that no private firm could take up the work. 

6.7. Asked whether some State Governments had taken up 
working of sinking production wells, the witness said: "Some of the 
States undertake productjm drilling but that also of comparatively 
shallow wells. They do not have rigs which can go down to 2000' 
as we have. We do such work as cannot be done by private con- 
tractors or by the State Government themselves." 

6.8. The Committee were further in&rmed that the State Gov- 
ernments were encouraged to have their own production arrange- 
ments as far as possible. As regards comparison of cost of pro- 
duction drilling with that of the State, the Secretary, Department 
of Agriculture, stated that the analysis would be made. The Com- 
mittee then drew his attention to the 130th Report of the Estimate. 
Committee 1960-61 wherein they had suggested a comparative study 
of the cost of the FTO and that of other organisations in order to 
ensue that as the work progressed there was a corresponding dec- 
rease in cost. Government had intimated the Estimates Committee 
in 1062 that attempts were being made to collect thp details of cost 
from various organisations. The witness stated: "I only express regret 
that this recommendation had not been foIluwed. While I ensure 



that the comparison is made and we will in the comparison of course 
point out differing circumstances and we will submit this paper aa 
early as we c t ~ . "  

gag. The Ministry subsequently submitted a note in which. the 
following information was, given: . . ;  . 

"Comparative costs of construction of tubewells by the ETO, 
State Governments and private agencies, as per the information 
collected so far, are as under: 

( a )  Rajarthan : 
(i) The rate of State Govt. (Rajaethan Groundwater Brmrd) Rn. 98, - per foot 
(ii) The rate of E.T.O. . . .  . Rs. 80 '-per foot 

(b)  Bihar : 
(i) Rate of M ' 8 .  Ingr.8 . . Ra. 34 - per foat 
(ii) Rate of ETO . . . Rs. 19,'- per foot 

(c> U. P. 
(i) The rate of State Govt. . Ra. 23, -per foot 
(ii) Rate of ETO . R8. 19.-per foot. 

(d) Recently, the Tarai Development Corporation had in- 
vited open tenders for the construction of about 250 tube- 
wells in the Tarai region of Nainital, Bareilly and R a m p  
district in U.P. They have decided to award the work 
to ETO. It is evident that the rate of ETO is lower than 
the private agencies in this case also." 

6.10. During evidence the witness replied to a question thus: 
$1 . . . . . .where we drill at the behest of the State Government in an 
area chosen by them, we charge them not only for the material but 
also for the establishment and overheads. And the fact that we 
have a larger demand from the States than we can handle shows 
that the States do not consider our rates to be high. There is, how- 
ever, lack of competition in this field. So far there are few private 
firms which have similar rigs and can undertake similar work. It 
may be that if such firms come up, their charges may be lesser than 
ours. But, at the moment, this is the position." 

6.11. To another question, the witness replied: "What we are 
doing is that we are encouraging more private parties to come up. 
During the last four years or so, licences have been given to a 
number of private people tu manufacture rigs in collaboration with 
the original manufacturers from abroad. And we have also asked 
the commercial banks and the cooperative banks to give loans to 
such people who may be interested in setting up their own rig fleets 
and work on a m m e r c i a l  basis. We are trying to see that such 



ptople oa&te up for .well M n g .  Whtn they come up, then tk 
m-y ~f the-.&ate orgmisations or even of the Government of 
India will be broken and we will have more realistic rates." 

r 6U.[=ct -3ttse-l- that &e rost per fvmiage ddlled 
suddenly increased from Rs. 16.87 in.lSS-66 to.%. MM in I86047 
8Md- b t h e r  went pp to Rs. 43.75 in 1988-69. The Cnmmiftee wera 

Ulst a s  a result of various steps taken in 1989-90 iachrding 
acquisition of new rigs the cost could be reduced to Rs. 1739 In 
the opinion of the Committee, there should be some arrangement 
in the Ministry in future to have a periodical review of vatinus 
a-ts of the working of the Organisation. 

6.W. 'Fbe Committee understand that the ETO holds a virtud 
monopdy of drilling in difficult areas. As there is not as yet .aY 
effective competitor in the field, the Committee feel that there should 
be a stricter self-imposed control on cost. 



VII 
MACHINERY & EQUIPMENT 

7.1. In chapter IX of its report, the Technical Team has dealt 
with the defects/deficiencies in regard to maintenance of machinery 
and equipment. Important points brought out by the Team in 
addition to those mentioned in the Audit para were as follows: 

(1) Records regarding the operation, maintenance and servic- 
ing of the drilling rigs and the ancillary equipment were 
by and large scanty. 

(2)  Day-to-day details of consumption of fuel oils and lubri- 
cants for engine/equipment;wise in proportion to the 
h ~ u r s  worked by each one of them are not being main- 
tained and in the absence of such details, it is well high 
impossible to check or keep an eye on their performance. 

(3) While no separate log books for the rig engines, and 
pumps, electric generating sets and other ancillary equip- 
ment are being maintained, either in the Divisions or a t  
the drill sites, records kept at some of the drill sites were 
found to be generally highly incomplete. Moreover, these 
do not give all the data necessary for keeping a proper 
check on the working and performance of the machinery 
and equipment and for day-to-day reference in connec- 
tion with the servicing, maintenance, minor and major 
repairs. 

(4) Under the present system, the entire machinery, equ ip  
ment and transport vehicles in all the Divisions are 
brought back to the Divisional Headquarters for carry- 
ing out off-season repairs, both major and minor. On the 
other hand, there is neither any workshop worth the 
name at any of the Divisional Headquarters nor do they 
have any machine tools whatsoever and all the repair jobs 
have, therefore, to be got done from outside agencies in 
the town, which certainly is not a very dependent and 
satisfactory arrangement. The situation is further aggra- 
vated by the fact that even though the ETO is a highly 
mechenised Organisation, till to date, they du not have 
my Central Workshop anywhere to cater to the needs 
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of the various Field Divisions. The situation so far the 
upkeep and repairs to the machinery and equipment 

. concerned can therefore be best left to the imagination. 

(5) It  was observed that neither any assessment af the re- 
pairs involved are made at any stage nor any work order/ 
job orders are opened for this purpose. The decision to 
undertake repairs on any machine or equipment are by 
and large taken at lower levels and that too without 
proper inspection and detailed measurements of the va- 
rious worn out parts. In fact, no recordsldetails about 
the wear etc. are being maintained with a view to assess 
the precise quantum of repairs involved and spares and 
assemblies required for renewal. 

(6) It may be mentioned that not only most of machinery, 
equipment and vehicles are of imported types, these are 
of variety of makes and models. It seems that the machi- 
nery and equipment have all along been purchased com- 
pletely ignoring the question of 'standardisation'. In view 
of this and that the country is facing acute shortage of 
foreign exchange, it is highly problematic to import parta 
and assemblies for all these items of different makes and 
models with the result that quite a number of rigs, trans- 
port vehicles and air compressors were found to be lying 
off the road for quite some time. 

(7) Presently, there is no proper system of planning and 
provisioning, either spare parts, stores and the equip- 
ment, with the result that on account of the delay in the 
procurement of spare parts required from time to time, the 
percentage of availability of 'operation worthy' machinery, 
equipment and transport vehicles is rather very low. 

72. The Mimtay furnished a statement showing the reasons 
for each of the defects/deficiencies noticed by the Technical Team 
and the action taken to improve the position which is appended to 
this Report vide Appendix VI1. 

73. From the statement furnished by the Ministry, it is scen 
tbat the divisions were not fully equipped with necessary machines, 
tools etc. required for major repairs and proper maintenance of 
semicing in the field, all the rig units were not self-sullickmt la tho 
matter of supply and storage of H. S .D., petrol, lubrtcantr, t b m  
waa no proper and &tailed inventory of machinery, equipment md 
transport vehicles, the need for a central workshop was fdt all the 



we and the proposal for the establishment thereof had been sent, 
to Wernment ,  spares were not available for the imported equip 
m n t s  and that action was being taken as follows: 

'The Oil and Natural Gas Commission was being contacted 
to undertake repairs in the workshops. Schedule of pre- 
ventive maintenance and other records had since been 
introduced on the pattern prevailing in the Oil and Natu- 
ral Gas Commission. Inventory of machinery was being 
prepared and the standardisation was being carried out." 

7.4. As regards present workshop facilities available with the 
Organisation, the Ministry explgined in a note as follows: 

"Each Division has got 'a small workshop. Due to inadequate 
mahcinery in these workshops only day-to-day repair and 
servicing can be attended to. Repairs like turning, bar- 
ing, crankshaft grinding, valve e a l  refacing, calibration 
of fuel pumps and fuel injectors work cannot be under- 
taken in these workshops. Minor repairs are carried out 
at the drilling sites where an Assistant Mechanic is avail- 
able. The off-season repairs are carried out in the Divi- 
sional workshops where all the mechanics and Assistant 
Mechanics of the Division are pooled up during the off- 
season. The machinery and equipment are completely 
overhauled in the divisional workshop. Imported spares if 
available in the Divisional stores are taken out and re- 
placed. In cases where these are not available in the 
stores as also in the country there is no other alternative 
but to arrange its fabricatiah, turning, reboring, grinding, 
refacing etc. after showing the sample to local manu- 
facturers. Divisional workshops are, however, being re- 
organised and strengthened. We are also contacting ONGC 
to ascertain as to whether they can undertake repairs of 
our rigs, equipment etc. in their workshops." 

7.5. During evidence the Committee wanted to know the Gov- 
ernment's decision on the establishment of a Cental workshop for the 
ETO. The representative of the Ministry stated: "We considered 
this matter very carefully. This Technical Committee was compos- 
ed of omcers of the ONGC and we found that even they did not have 
a central workshop. There are certain difficulties in having a cen- 
tral workship, Our rigs are spread out in large areas and so far we 
have been getting the rigs repairs locally. What we are now ex- 
ploring is the possibility of having permanent m811Ssnents with 



certain Government worhhops. There are cedain major workshops- 
In Vsrenasi, for instance, there is the railway workshop; near 
Ahmedabad there is the QNGC workshop a t  Baroda. We have now 
given up the idea of having our own workshop. We have not ac- 
cepted this recommendations because it will be very difficult to 
transport those heavy machines by train." 

7.6 The Committee pointed out that different organisations were 
working under different Ministries and that everywhere there was 
a problem as to how to arrange for spares and how to standardise 
things. The Committee wanted to know whether any thought was 
given to this problem at  the Government level. The witness stated: 

'We have decided to have now a e n t r a l  Inventory of spares 
and to keep certain strategic spares under central control. 
A list of such spares is being drawn up and although no 
such arrangement existed in the past, now vie propose to 
keep stocks of these spares according to certain criteria 
to be worked out. We may keep some spares a t  head- 
quarters and some other spares in the Divisions but shall 
have a Central inventory control which will show us which 
spares are available where so that if a certain Division 
needs the spares which are not available with it the Cen- 
tral office would be able to give suitable directions and sup- 
ply them." 

7.7. As regards centralised inventory for the country as a whole, 
,ihe Secretary, Department of Agriculture, had the following to say: 

"Coordination with the States proves to be very difficult in 
practice because an attempt to have a centralised inven- 
tory with regard to the machinery used in the River 
Valley Projects was attempted by the Central Water and 
Power Commission and it was found in practice that when 
the time came to draw upon that inventory maintained 
in a particular State, there have been invariable delays in 
either getting the spares or in getting them in time. So, 
one could not be too sure as to whether the kind of e n -  
t r a m  organisation would be found a workable propo- 
si-. But so far as we are concerned we are taking 
these rtaps to draw up an inventory and to keep them 
both centrally and dispersed at regional headquarters." 



7.8. The Technical Team observed that 'at present, there is no 
Organbatim w h a t ~ e r  a t  the headquartms for the proper planning 
.and pmvisioning of spare parts, stores and equipment with the  re- 
sult that  this work is being generally done in a highly haphazard 
manner, on account of which, there are serious delays in the procum- 
merit of spare parts, components and assemblies, particularly thme 
which have to be necessarily imported. In fact, there is hardly any 
system of planning and provisioning even for the spare parts which 
are readily available indigenously." 

7.9. The Team further added: "Since most of t h e  machinery and 
equipment in use with the ETQ are  of imported type. procurement of 
eertein spare parts. components and assemblies from abroad may 
be inevitable for some time to come. The  Planning and provision- 
ing Section at the headquarters should, however, endeavour to ern- 
bark progressively on an earnest campaign for 'Import Substitution' 
by ,ex@oring the podb i l i t y  of getting as many parts, components 
and assemblies manufactured indigenowlv as possible after preparing 
.&ailed specifications and drawings. In this connection. it may be 
mentioned that similar campaign recently launched by the O.N.G. 
Commission has met with great success and "Import Substitution' 
of quite a large number of items of sparc parts for drilling rigs and 
other impox-ted tquipmcnt has already been satisfactority estabbsh- 
ed. Once this is done in the ETO ako ,  it will go a long way in mini- 
mising the down-time in the field on account of non-availability of 
sparc parts." 

7.10. During cvidence the Committee enquired whether rigs could 
not be procured indigenously. The Lsltness stated: "In fact. Ranchi 
has b&n licensed for h e a y -  engineering. They are  manufacturing 
well boring rigs under a Russian licence. There is no shortage 
of rigs at  the moment under indigenous manufacture. We? arc 
largely independent not\. except for n feu. \.er\. sophisticated types." 

7 11. An Executive Engln'e~ of the Organlsatlon was recentlv de- 
puted to undertake n survey of all  thc eslstinq machines and equip- 
ment with a vww to t a k ~ n g  spiwdy action for the d~sposal of all such 
items as ha\.e alrcadv o u t l ~ v ~ d  thelr \~seful  llfc and or beyond eco- 
nomical repalrs 

7.12. From the material placed before them. the Committee have 
come to tbe intscspable conclusion that there has so far been no 
control in the Organisation on procurement. maintenance and repair 
of machinery and equipment. The Technical Team has brought out 
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a number af vital dekiencies in 6hb regard. While the Committea 
hope that Oovernment will attend to those deficiencies expeditbW, 
they wodd in particular like tbe following to be considered in right 
earnest:- 

(i) There should be a proper planning and provisioning of 
spares in the Organisation and the headquarters sho~ld. 
h particular, endeavour to embark on 'Import substitution' 
in consultation with Ministry of Industrial Development 
and the DGTD. Indigenous' rigs should be procured as 
far as possible to meet future requirements; and 

(ii) The Wanisation should attempt to 'standardiee' tbt 
machinery and equipment progressively in future in order 
to avoid ditficulties in procuring spare parts and assem- 
blies for different makes and models. 

1.13. The Committee understand that an Executive Engineers has 
been deputed to undertake a survey of all the existing machines a ~ d  
equipment with a view to taking action for the disposal of all such 
items as have already ouflived their useful life and/or are beyond 
economical repairs. The Committee hope that this work would be 
completed expeditiously and replenishments wherever necessorg 
w d d  be made with due regard to import substitution and standard- 
isation. 



vm 
PURCHASE OF DEFECTIVE RIGS 

Audit Paragraph 

8.1. For purchase of 9 imported rigs of U.S. make, the Director 
General, Supples and Disposals, placed in May, 1968, on behalf of 
Exploratory Tube-wells Organisation, a contract with a firm at a 
total cost of Rs. 76.46 lakhs. The rigs were received by the Organi- 
sation during January-February, 1969. After assembling them with 
the assistance of the servicing engineers of the supplier and after 
getting the defects rectified by the supplier, the rigs were des- , 
patched to various sites, erected and put into operation between 
April and December, 1969. Apart from the delay in utilisation of the 
rigs, their adequate utilisation was not possible in view of large 
number of defects noticed (after erection) by the Organisation 
and reported in July 1969 to the Ministry for discusion in the com- 
mittee which had recommended purchase of the rigs. 

8.2. The contract with the firm provided that the latter would 
train at its cost four engineers of the indentor for the four weeks 
each at the principals' works in U.S.A. but the facility of training 
has not been availed of as no engineer has so far (December 1969) 
been deputed by the Organisation. 

paragraph 36 (B) of Audit Report (Civil) ,1970.1 

8.3. The Committee drew attention of the witness to the pur- 
chase of 9 defective rigs at the cost of Rc. 76.46 Iakhs mentioned in 
the Audit paragraph. The witness explained: "There were not 
defects as such, because the rigs were received in knock down con- 
dition and they had to be assembled." 

8.4. The Committee wanted to  know whether tenders were invi- 
ted for the purchase. In a note submitted to the Committee, the 
Ministry stated that initially it was proposed to procure 15 drilling 
rigs from the USA with spares, accesories etc. under USAID-Pro- 
ject loan which was available. The Department of Economic Affairs 
on the advice of the Associated Finance a p e d  to the procurement 
of 10 rigs only subject to fresh clearance from the indigenous angle 
from the Directorate General of Technical Development. The 
DGTD, however, cleared import of 9 rigs onlp--8 Direct Rotary 
d g s  and 1 H.D. Percussion rig. DGS&D was acwrdinglflp asked to 
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Procure these 9 rigs. There were different tenders buth for Direct 
circulation Rotary and Heavy Duty Percussion Rigs separately. 
Accordingly to the job specifications of the equipment end tender 
analysis the USA rigs offered by Nf/s.. . . . . .were considered most 
suitable for  the job requirements of the ETO and thus preferred 
even though their quotations were not the lowest. 

8.5. TO a question during evidence as to whether the rigs were 
inspected before despatch, the witness answered in the negative and 
added that  the condition of the order was that they would be ins- 
pected on arrival in India. Asked whether the DGS&D consulted 
t h e  ETO before waiving the prior inqpecticn. the witness stated that 
they were not consulted. In the written note submitted to 
t he  Committee. t ? ~ e  Ministry explained that it was specified 
in the indent that the "material would be inspected by the 
indentor or his representative at works before despatch". I t  was, 
however. indicated in the -4 T (.4cceptsnce of Tcnder) which was 
issued by the DGSkD that the "purchnscr has no intention of 
arranging inspection a t  the manufacturer's works. the manufacturer 
may proceed with the normal factory tests and forward 'heir cer- 
t i fkd copies of these tmts in triplicate a lon~\v i th  thc!ir i~ills ior pa)'- 
ment." This \vas a; per the standard prorcclure folio\\-cd ))!. DC;SkD 
in 211 such cases. When the A T was placed there \vas no nr!xnge- 
mrnt  by DGS&D of their on.n for. inspectinn of the stc.res in rS.4 
before despatch. Such an arl.a?lgtanlen t h;td 1wc.n c:1)n4dcr:d re- 
dundant in the past for the rtason that t1.c. nrncunt o f  csp~ndi t t l re  
in retaining staff would btv c!uitc. heavy and \ \ ~ ~ u l d  n ~ b t  hc vtmmcn- 
surate with the defecti\.cl s~lpi>l!.. i f  an! ,.. i.epclr,led 111 t h ~ s  castA tht: 
contract \\.as covered 1)v gunzcntrr. r, iat~scs u.hivh c~lcarly wention- 
ed that  the stores would he frec from d ~ ~ f r r t ~  ill (Itsign. malerial 
and workmanship. The contrartc~r ql.~ara:-t:td succc?sful cm~-ration 
of the apparatus and  ~i.:is liablc to rorrcc.1 any  c1efec.t: ivhich might 
appear within a period o f  one >-clsr from thc. dntn of its putting into 
commercial use hut not b ~ \ , o n d  ?A r r . ~ \ ~ l t ) i s  ai ter  thr rintc of shipment. 
The  drilling rigs were received in Janunry-Fct;ru:i!.>.. 1969. 1)uring 
the  course of their assembly. the ETO. however. observed certain 
defects therein. The defects were triflinq and wit!] ntvc,ssnry modi- 
ficotions. ad.iustments ctc. according to  the requirenwnt o f  the ETO 
carried out at their cost bv M i s . .  . . . . . .There had not been an\. 
operational dificultv. All the  rigs were working satisfactorilv. 

8.6 During evidence the witness stated that "the* trouble arose 
because ir the mcar.while the dr4.q of thrc: r j q  had changed and 
our engineers. used to the old design. saw In cvcr-\- departure from 
the old d e ~ i q n  a defect. All the defects potntwl out were wtthdrnwn 
after discussion with the represcntat~vcc o f  th r  firm" Explaining 



further he said: "The old failing rigs had a much bigger spece t o  
sit on  and work. Our  engineers were used to that  roomy p l a ~ ,  but 
in these new rigs the  working table was reduced in area. This is 
actually the most important defect noticed by our engineers, but 
after a little while they got used to working the  rig. This is an 
example of the  most important defect. Then, there was the wrong 
location of the hand break. I t  was readjusted on the right side, al- 
thaugh i t  was on the left when i t  came. Then there was only one 
pulley as against two. They supplied another pulley." 

8.7. The Committee desired to know whether any time was lost 
in getting the clefccts rectified. The witness stated that no time 
was wasted and addcd by way of illustration: "The first rig on the 
l i b ; ?  was received at Faridabad which is the hcadqunrters of the 
ETO on 23rd February. 1969. It  was despatched to the Division on 
the 25th Ftbruarj. ,  1969 and t a k q  to the site on 1st April and start- 
cd working on the 16th April." According to him the rigs were 
xorking satisfactorily. 

8.8. Thereupon :hr. Committee drew the  attention of the  witness 
to the observatior: contained in the Audit paragraph ?!~?t "apart 
from the delay in utilisation of the rigs. their adequate ..ltilisstion 
was not !,ossihlc ir l  v i r ~ ~ v  of largc number o f  dcfects noticed (after 
erection by thc  O r q n n i s : ~ t i o ~ )  a n d  reported i n  July. 19fi9." The 
witncss stated: "Apart from the defc:ts wh 'ch  \vc:.r rrmoved by 
thc firm, the firm had givcn an undertaking tha t  !hey will run these 
rigs-erect thern 2nd operate thern for ?he  first fclv holes rt the site 
and tbcy Lvill lnvk :~ftc*r t h < ) r n  for n h m t  orlp YCilr. We pointed out 
tht~sc defc~cts:  the firm did comr fortvarr! and sent t h r i r  Indian 
rnqinccrs. hrourh: thrsc ncw rcp!accnicnts \vhlcii the\. h3d su,cgest- 
cd and carried out th r  adjustmctnts and wc \rere tlicr? r:c.!ite satis- 
field thnt they wibrc ahlr t o  rrivv the rifs to 11 i-1 the perfect work- 
in(! corlc1it;nns 2nd t ha t  is wh?. ,.vr wert. able tc1 ~ e h i c ~ - r  the targets 
y1.'7icb ~ W L I ! ~  no\ hnvc becn possible i f  thr rics hnd twrn defective." 

8 9 Ac regards delay In crectinn nf the rlcs thv u.;tnncs adrnit- 
tf,d :l.:lt "some dr lnv certa!nly took placc" T I P  s1.d t h ~ t  "d l  the 
ncrs werr rece1vt.d durjny: Januarv-Fcbnlnrv 1989 :l?d almost all cf 
them st: lrttd thcl~r nprr;ltiorl, \vithtq threc to four months' t imt that 
1.; arcltt'nd Ju ly  " 

8.10. Thc Committee were informed thnt four eneineers would be 
snnt for four weeks' training at the Pr inc ip~l ' s  Works in U.S.A. a 
little leter. Asked why thev wrrc not ccnt earlier. the witness 
gtfitcd that the Organisation did not have too many enninrers and 
that two or th rer  had been sent for training under USATD. Asked 



about the need for sending the Engineers for training long after the 
arrival of the rigs, the Secretary, Department of Agriculture stated: 
"The training is useful. The need which arises will be when the 
machines get older. . . . . .Suppose there is a need of major overhaul 
these technical hands can do the work." As regards the cost of 
training it was stated that "The agreement provides to bear the cost 
of four weeks journey and SO it is not good to turn down such an 
offer.. . . We bear their salary but the entire other expenditure is 
their's." 4 1  .ill 

8.11. The Committee note that the Exploratory Tubewells Orga- 
nh t ion  had referred the defects noticed to the Ministry for discus- 
sion in the departmental committee which had recommended pur- 
chase of the rigs. The Committee would like to know the outcome of 
the discussim 

8-lZ During evidence the Committee were informed that ''some 
delay certainly took place in erection of the rigs." The Committee 
would like to know whether the liability of the firm to pay com- 
pensation for the loss sustained by Government due to delay in the 
erection of the rigs was examined. 

8.13. As regards sending the engineers for training at the Princi- 
pal's Works io USA, the Committee cannot help feeling that they 
should have been 8-t before the rigs had been received in India 
sspeeially in &, of the fact that the rigs imported were of mew 
design with which the engineers in the ETO were not familiar. 

NEW D m ;  
July 5, 1971 
Asadha 14, 1893 &aka). 

ERA SEZHIYAN, 

Chairvwn. . 
Public Accounts Cmmttke. 
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APPENDIX I 
v (PUP 31 of the Regort) 

A B S T R A C T  2 
-. Srafnrisr pryrus of %k done n'mc 1955-56 to 1969-70 - - -- - - - - - - -- 

E No. of wells drilled No. of wells proved No. of wells 
successful handed over Ranuks 

State 
Exp. Dep. Exp. Dep. Exp. *Dq. 

't 

I z 7 4 5 6 7 8 _ --- -_--_-_l_ - _ _ - - __I_ _-_ -- - 
A s s u n  . . . . 19 z 17 2 17 2 *All the depsit wells are band- 

ed over immediatdy on its 
Bihar . . . .  29+ I 3 + 2 13 304 IZ . . completion. Formal brad- 

iog over reports are, however, 
Dclhi . . . .  . . 6 r . . 47 . . . . received very late urd as JllCh & 

actual position Starcwisf, -- 
~ m o t  be indieted at th -r 

Gujarrt . . . . 93' I 23 138 2 2  . . stage. 
' 

Haryana Puniah . . . 84-t 4 10 2 5 5 8 5 1.Tot.l No. of wells driIled 
(iaJuWUNRP-BNflab) 

Kerah . . . . 5 . . I . . I . . 
zzs 

Erp. Dep. 

M.P. . . .  56 22  3 1 20 31 . . 6874-76 1312 

Mdras . . . . 60 4 31 I 28 I 2. Total No. of wells proved 
(ON) 

suocessful 
Mlharashtra . . . 3 2 23 2 17 2 . . E ~ P  DeP. 

O~issa . . . .  33 . . 19  . . 19 . . 3. No. of wells handed over 
41- D m  

Rnjasth~ . . . .  94 3 13 20 266+ I I (OH) 19 . . = 251 
7------ -- 

. . .  . - 





1955-56 1956-97 1957-59 195659 

State Tarpet Achieve- Target Achieve- Target Achieve- Target Achierr- 
m m h  rnenrs menu ~ Q L U  

Exp. Dcp. Exp. Dep. Em- wDep. w. b. . - 

I.  Mdh ys P r d a h  

, . G o i d  . . 
3 MaharashIra . 
4. M d r u  . . 
J. Rajmthn . . 
6. U. P. . .  
7. West Bengal . 
8. Kerda . . 
9. Bihu . . 
1o.A.P. . .  
11. Orissr . . 
12. Punjab . . 
13. Assam . . 

TOTAL 3O- 30 . . 9 1 57 . . 108 95 .. 81 87 . . 
ABSTRACT 

Target 310 
Aduevement 269 







- - . _ I  

1966-67 1967-68 1#- VJw?=' 

Target Achievement Target Achievement T u g a  Achiepcmmt T W f l  Acbicvemeat - 
EXP. Dep. Exp. Dep. Exp. Dep. Exp. Dcp. Exp. Dep. Exp. Dcp. Erp. Dep. ESP. Dep. 

.. .. .. .. .. . . . . . . .  3.-  5 t  78 91 8 6 7 + z  72 41 7+a 40 13 
(OH) . . . . . . .  4 .U.P .  13 .. 35 3 47 2 26 o+zo 20 1 1 4 + 1  6+2 89 8+5 6a 

(OH) . . . . . . . . . . . . . . . .  5- . .  8 .. 8 . . . . . .  

. . . . . . . . . . . . . . . . . . .  .. .. 8s. UNDP Obi-) 40-4-80 .. S-t32 11+24 10+Y .. 
(OH) 



(Plm 5 . x ~  of the Report) 

No. Rig Opcmtion OU Trmrit Rcprirs Waiting 
d8p Suroa 

r P.D.I. . . .  234 37 34 7 53 
r F.D. I1 . . . =I 26 21 30 67 
3 P.D. 111 . . . 170 134 12 6 33 
4 F.D. lV . . . I 98 122 . . 12 33 
5 F.D. V . 141 91 66 3 64 
6 F.D. VI . . r14 . . 95 12 84 
7 P.D. VII . 258 73 . . 5 29 
8 P.D. VIIl 193 63 52 9 48 
9 JW 290 I . . 6 68 

10 71-Stu 1 . 306 X . . 19 39 
1 1  71-Stu I1 . . . 267 . . . . 60 38 

23 F a n  Sr. 
(a5004 . 

a5 W.W. I1 r 86 1 . . I 65 

26 W.W. 111 233 111 . . 8 22 



(Pan 5.12 of the Rrpo*) ' 

S1. R k  Opention W Transit Repairs Wdting 
No. days Season 

I F . D . 1  . 
2 F.D. I1 . 
3 F.D. 111 . 
4 F.D. IV . 
5 F. D. V . 
6 F.D. VI . 
7 F.D. VII . 
8 F.D. VIII 

9 JOY 
10 W.W. Direct 

11 71 Star I I9 1 3 4 1 1 7  
wmting for 
Handing to 
Stare Govt. 



SI. NO. R&. O~entlon Off Transit Repairs WPit ing 
dryr Season 

aq Failing Sr. 
(2500) . . 

25  W.W. 1 . . 214 93 . . 1 58 

26 W.W. I1 183 117 7 5 54 

27 W.W. 111 217 88 . . 3 5 8 

28 Frank Reverse 181 IIZ 14 6 53 

58x9 1579 23 5 %I 1658 _ - _  - _- 



APPmDtx IV 

Pam 5.12 of the Report) 

S1. Rig Operation Off- Transit Repairs Waidnr 
No. days Serson 

I F.D. I 

2 F.D. 11 

3 F.D. I11 

4 F.D. IV 

5 F. D. V 

6 F.D. VI 

7 F.D. VII 

8 F.D. VIII 

9 71 S S I  

10 71 SS 11 

I1 71 SS 111 

15 u WII . . . 100 164 . .  27 74 

17 Failing I . . . 3 146 . .  21 I 5 

18 Failing 11 I37 186 . .  14 28 

29 Faibg 1 9  57 176 .. 39 93 

to Failing State 211 116 . .  17 z I 

21 W.W. I . . . I 84 106 24 9 4 

u W.W. 11 . 202 73 29 . . 61. 

23 w,w. 111 203 91 24 6 41 



(Pan 5.12 of the Report) 

SI. Rig. Operational Holidays Off Transit Repairs W.itint- 
No. days season 
7 

I F.D. 4 . . . 136 35 90 .. 69 32 

2 P.D. 7 . . . 193 32 77 . . 34  29 

3 Belgium I . . - 161 4 .. . . I 6 2 

,I Belgium 11 154 I . . . . 6 . . 
5 Belgium I11 5 5 .. .. . . . . 4 

6 F . D . 1 1  . . . I99 38 65 . . 13 50 

7 F.D. VI1 . . . I I I 48 90 . . 87 29 

8 Wabco 111. . . 220 34 . . . . 26 85 

9 WDbc0 Iv . . . 244 27 . . 21 40 33 

ro Failing I ~ o o  I 26 16 90 . . IU II 

r j  72 Star Combination 1 97 29 74 . . 38 27 

14 F.D. 111 1 52 39 90 . . 23 61 

15 Wabco 11 . . . 80 17 52 . . 17 2 

16 Wmbco V . . 84 9 .. . . 9 33 

x7 W d x o  VI 220 I4 . . . . 37 39 

18 Frank Revcne. . . 232 19 74 . . 23 17 

19 W.W. I . . . Y o  20 73 . . 14 18 

20 W.W. I1 . . . 218 25 74 . . a0 28 

a1 w. w. I11 * . . 9: 48  90 . . 85 5 1  



$1. Rhl. Operational Holi- Off Transit Repairs Writing 
No. d W  days season 

23 Failing 1 . . . 206 32 68 . . 36 33 

25 F.D. I , . . 126 40 90 . .  13 96 

a6 F.D. V . . . 213 35 63 . . 9 45 

27 F.D. VI 190 . 20 . . . . 16 129. 

38 Wabco V I I  . , . 92 7 . .  , . 10 .. 
39 WabC0 VIII I 7 3  14 . .  . . 4 83 

30 Failing rSoo . . .  . . . . . . .. 36s* 

4890 748 1325 117 994 1352 - - - -- - 
Writing off under consideration. 



APPENDIX VI 

(Para 5.20 of the Report) 
Attcra~r fooraae drilled per Rig pcr dav d u r i n ~  rhevcarr 1965-66 ro 1969-70 

9. Name of i{ ig 1965-66 I 966-67 I 967-68 1968-69 1969-70 Rcnurkn 
No. - - 

1 t 3 4 5 6 7 8 

r Frank D i n a  Rig No. I . . 32.46 13-43 35'44 32' I7 43-30 

2 Frank Dirm Rig No. 2 . . . . .  19-07 22'49 21-79 30'70 48-01 

3 Frank Direct Rig No. 3 . . . 21'31 13-76 27'01 29'51 25-18 

4 Fmnk D~rccr  Rip No. j . . .  31.32 35'31 12-36 26.91 32' 27 

5 Frank Direct Rig No. 5 . . . 21'27 28-41 15-01 30'35 5-41 

6 Frrnk D i r c ~ ?  Rig Nil. I ,  . . . 24.17 16-41 19'33 31-46 36-08 

7 Frank Dircct Rig No. 7 . . .  38 .52  10.78 10.60 21.90 14-76 

U Frank 1)irecr Rig No. H . . 27'78 32'15 31-87 33' 19 32.78 

l o  Failing Ilircct Rig No. 2 . . . . . . . . 20.60 17'15 

11 72-Sped 5tar combination Rig 5'79 5-30 13.51 7.60 9-52 

12 Winter Wcisu R.C. Rig No. I . . . 21'77 15.80 23'34 15'05 17'98 

13 Winter Wciss K. C.  Rig No. 2 . . . 25'72 9' 54 19.56 17'55 19.07 

14 Winter Weks R.C. Rig No. 3 . . . 25.83 12.07 15-74 14'01 11-64 
- - - .- __ 



7- - 
15 Frank Reverse Cir Rig . . .  24' 30 12'73 20.30 14'17 17.66 

16 22-U' Percussion Rig . . .  . . 1.52 . . . . . . 
17 21- W Percussion Rig . . .  2'  34 . . 1.42 . . . . 
18 33-W Percussion Rig . . .  6.67 7-11 3'97 0.16 . . 
a9 71- S.S. Percussion Rig No. I . . .  00.23 1.19 1.31 2 ' 3 5  1-62 

to 71 S.S. Pcrcussion Rig No. 2 7'39 . . a.4 . . . . 
11 71-S.S. Percussion Rig No. 3 1.47 0.92 2.19 . . . . 
22 716.  S. Pcrcu4on Rig No. 4 r .o4 0.91 1-36 . . . . 
23 71-S. S. Percussion Rig No. 5 . . .  1.06 1 '43 1-47 1.85 . . 
24 71-S. S. Per~wssion Rig No. 6 . . .  1.63 1-31 1-41 . . . . 

. . . . .  25 Jog Direct Rotnry Rig 19'33 12.85 9.87 . . . . 
26 Fliling Sr. 2500 . . . . .  18-93 13-14 17-97 . . . . 

. . .  27 Foiling Dirca 1500 (ETO) 17'87 6.65 2.58 11-50 12-85 

28 Failing Direct 1500 (State) . . .  . . . . . . 19-91 . . 
29 W. W. D i r m  Rotary Rig (Dclhij . . . . 5'77 . . . . 

. . .  p U l y h e r  Jr. (Dclhi) . . . . . . . . . . 
. . . . .  31 W.bC0 8 . . . . . . . . 4 - 2 3  

p wnbco 7 . . . . . . . . . . . . . . .  60.23 





(I'ara 7.2 of the Report) 

Rrpties to perks en po~a r of Chapter IX nflhr Report oJ the Technical Teom (Para 23) 
----- - - --- 

Ohsen-adon of the Technical Teem Reason thereto Action taken to improve the position 

I. The standard of rewicing and maintenance 
of the drilling rigs, ancillary equipment 
like e I ~ t r i c  generating sets, welding plants, 
pumps m d  hoth the heavy and light 
transport whiclcs was gtncrally found to 
he very poor and unsatisfactory. Serious 
ncglm of servicing md maintenance of 
mrhinvry, equipment and tmnspon vchi- 
clcs is apparently by and large responsible 
for the propressivc dclerioration in the 
operational efticie~~cy of the Organisation. 

The Divisions were not fully cquippcd with 
necessary machines, tools ctc. required for 
major repairs and proper maintenance and 
servicing, in the field. The drilling equip- 
ment with its ancillary as also the available 
workshop equipment as rccomrnended by the 
foreign experts under TCM-Progr~mrne were 
received during 1955-56. With the passage 
of time the already inadequate repairing ~ n -  
struments went on deteriorating and contri- 
burcd towards the attributed ncgligecct. 

The Oil & Natural Gas Commi~sion is being 
contacted to undertake our repairs in their 
Workshop and our own divisional 
Workshops are being reorga~scd and 
strengthened. The Workshops are now 
equipped with servicing equipment such as 
grease dispensers, fuel pumps fined with 
special filters etc. Other machincry like 
lathes, power drills, grinding machines 41d 
also portable cranes arc being introduad. 
We are obtaining sufficient sf& of S p a  
parts and doing away with obsoldc and OM 
parts. 

2.  A mn'lom c b  i 1.n thc nir clcarerc cf wmr  The rig units of tt,e Orpanisatirn are working in Instructions already exist for ~1-g and 
of the diercl  I-~rgincs c.1 thc rigs atid the desert c p ~ d i t i p ~ s  a d  in open areas fully ex- oiling properly. Howcrcr this h a  8- 
heavy and I!~hr transport vchiclcs revra:rd p o v d  ro the vngarits ofnature. bcrn stressed a td  propcr care is bring taken. 
t h n  thtsc haxi not been serviced for quite 
%me time a their o i l  baths wcrc citlirr 
found to bc M-ithcut adcqustc qrtontitv nf' 
oil or the 011 was hiphly mntamin2ted 
with m t e r  dr!.t and dirt. Th is  is clearly 
indicative of rhe fact that even the air 
d- which are so vital fur the conti- 
nuwr supply of clean air into the combus- 
tioa sJ'lltan arc not k n g  serviced regularly 
sad prrprrty. 



3. Neithrr any M u l a  of prrvmtive main- 
faamx for the vuious typm and makes 
of , quipmcnt md trPnspoR 
w G E Z ? h a v c  ixen m M  out nor 
any proper records in this regard arc being 
lnrinuiacd in m y  of the field Division or 
P tbe dria sites. 

Day-to-day dcuilr of consumptian of fucl. 
ods and lubricants for engine cqui ment 

ion to the h o r n  w o r L  by % k!?f%k arc not being maintained 
8nd in the 8 k n c e  of such derails, it is 
well-niuh impossible to chcck or keep an 
eye w their pcrformpncc. 

6. ChnN showing the recommended brands 
of lubricants for UM on the various types 
of mPcliincry, equipment, t r m s p n  vchi- 
cles and Pndlla equipment have not 
been p r e p a d ,  ei&r by the Hadqwncrs  
or any of the Field Divisions. Apparent- 
ly it is left to the field 8tafT to choose any 
o! the .vdlable lubricants at the site@ for 
topp~,'rcncwal8. 

hits for the supply and storage 
7' AxJ Petrol and lubricant. at the drill 

dm need to be improved in order to 
minimise the down-time and to ensure 
MPishctury pdormancc of the machinery 
and equipment. 

Such records were used to be maintained through Schedules of preventive maintenma ~ S V C  
the Log Books. No specific forms were in been intrqluccd on the patern p e  
practice. ~n the 011 & Natural Gas -. 

The system is now in vogue for q& 8cnnC 
time. 

Entries were k ing  made in these I og Books and The essential m r d s  on the 84ne 1- in 
History Shccts of the respective machinery. practice in the Oil & N a d  Gas C o d  

sion IUC now being maintained for 
and every rig and anaUary equipment. 

Monthly consumption and average weR being This is now being worked out daily. 
worked out in the log of the equipment 
itself. 

8 

The lubricrnts were used in accordance with The =commended brPnds of lubricants for 
the recommendations of the manufPauRrs use on the various types af m-/ 
p m r i b c d  in the service manuals available quipment ham now been consohdmd 
with each machinery. in a chart and available with r~eryunit 

All the rig units were not sclf-sufficient. Additional diesel tankers for equipping e v q  
rig unit haw now been provided. 



8. The d d n ~  U?ummtn!s for disoensina The Orpanisation was drawinp the lubricants Special pumps fined with filten to draw fuel 
oflubriatfng O ~ S ,  both In the base camps from the &reis which arc generally in use and lubricating 01% frcm barrels me M n g  
.nd h the dekis ar t  highly unaatisfmry. and wee being received with the lubricants. introduced. 
In- of dmwfng the lubricants in open 
-8 buckem d i H y  from the bards ,  
the lutet rhould either be provided with 

pum s or brass taps, :::$ %-J i h o ~ &  be d m n  into 
~ n i a r m  provided with lids. 

9. is Qo Orgul iMd sptem of carrying Pcrio&ca] heavy repairs and maintenarce werc With the intrcducticn of prevenli\e m&te- 
out F i - 1  lnd PrcKntive m.intcnancc regularly being carried out once every year nance as explained under item 3 aboR 
of t e mschin~q ,  equipment, transport during the rainy season in addition to normal criodical checks are now being a d d  o u t  &lw Wid ~ n a k y  equipment in any day-to-day repairs. I t  has also been decided that the SE would . 
of the field divisionr, on amount of which inspect at least 24 sites evety y*lr and the 
conridutble mmber of avoidable working Exemtive Engineer of the Division would 8 
h w n  M being regularly lost. have to inspect atleast 4 field sites W 

month. 

10. Whik no Wparate tog books for the rig The log books were being maintained per rig Separate log books required are ntw being 
engines, mud pumps, ckctric generating and not for individual engines mounted on a maintained to give 811 the nccesmry 
sen and other ancillary equipment arc ng. 1 . n ~  books for other equipment werc for keeping a proper check cn the wrlkinp 
being m ~ t a i n e d ,  either in the Division also maintamed separately. and performance and maintcnance etc. of 
or at the drill site, records kept at some individual equipment. 
of the drill sitts were found to be highly 
incompkte. Momvcr, these do not give 
d l  the dma necessary for keeping a proper 
ch& 00 the working and p c r f o n n ~ m  
of the machin- md cquipmmt and for 
day-tu-doy d e r e m  in conn-ion with 
tbe -, maintenance, minor and 
rnwnprin. 

I t .  E m  the yrurds bdng.mlintPined presently The pRsent system of Fcconls was introdued These forms have been revised and put in 
F i n i n 8  to the dnU~ng opo*ions arc on the advise of foreign mmultants who u ~ r e  use on the pattern prevdng in the Oil & 

l&ly i n n ~ p k t e  as tbht do not account initially appointed to train the Indian person- Natural Gas Commission. 
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mcuuremenb of the d o u ~  wom oat for fabriatiting, turning, boring, grinding, re- 

fa 

rrprinudrcplrccmcntrueMied outas 
a maUar d without keeping p?y 
pmpr ncord, for w r c h g  m y  quahfy 
ammd. U d u  t h e  drmmtilmr, and 

aauca  8 
When tbc @, vehida rad other pndUary Due toinadcquatc quipmcnt in the Workshop T h e e  a r ~  being increPSed a d  proper - j, 

equipaseat on whe& are brought to the of the Divisions. now bemg taka. 
b.rc crrap for oB--rcrun rqmim, these are 
mt even pmparly prompal up for months 
tgdba r d h g  in utcnslve rvoidable 
damage to the tyra tnd tuba. 

&Igdiar repom on the machinery, equip The repair work wried out was generrlly ins- Instructions are being issud for md tmmpcnt vehida sent for re- tad before payment. No inspeaion reports inspection reports also. 
@a are &her nude by the us tn  nor at w e n  being prepared specifically. However if 
the rorhhop 4 there w m  defects, the payments wererefused 

or dieallowed. 

to the machinery, equipment a d  Repain were generally being carried out during As soon as the proposed C e n t ,  wwwop is MQ we being enually undertaken off-tcana or whenever the equipment went establiehcd m d  the Dirisima] 
ln haph.unb manner without out of order. arc fully equipped rot.tional rep- - priontlea and &mewing mp pro- proposed to be curie$ out. 

PLZ Pr-t- 





u. nie ~~ and other q u i  ment, after The flnt of rigs earlier received was about 20 The new rigs and new equipment now d v c d  
gcrriw the requisite repain goin outside y o n  old an! n n- ofthc r i : ~  were taken over are supplied with n y  oprria lad 
.gscia, are bd assunbled at the base from predmsor  Organisation. These did s d d n g  manuals whch show such d-. 
gag of the ~irld Diviumr. In the ab- not have any ovcrhdiog manuals when re- 
sure of rdcvmt data about the tolerance ceived. The workshop staff arc thoroughly 
d oil c l u r u r c  ctc. for the dificrent ma- conversant with such data. 
L a  md modeb of &a, their assembly 
WM being arricd out rather in r slip-shod 
mUUICT. 

a). El' 1 tfi -!I the E r.3 i q  a Siq'dy rnt:hanid Initially the spare parts were supplied along Inventory of the spore parts w e  out the 
&JUUS.S&WI and d v b y s  a luge number with the equipment by the suppliers from ab- consumption of the p n t  two y m  haw 

v w  of madunerg, equl cnt m d  road. On practical use and by passage of time, been worked out and the Divisioqs uc be% 
transpart vehidn etc. present f'"' V, there is the fast wearing spares were stored. ?ere quipped with the required qmhty 0 f t p r e  
no proper system of planning ~d prori- was no Central Inventory system in practtce. parts. 
i d n g ,  either of spare parts, stores and 

uipmcnt, with the result that on account 3 the ddrJ in the procurement of spare 
parts required from time to time, the prr- 
ccntgeofrvril.bllity of('opcration worthy') 
rnxbinery, tquipmnt and tmsport  vchi- 
cfcs in rather very low. 

24. In PI1 the Field Diri~iom it waq 'm 
the notice of the Team that t l l i  fi3&2 
rat ias  were being dverscly affected on 
acmmt of acute shofl.ge of sluing and 
driU pipa of requisite size. Similarly no 
tool ioints for the drill pipes were r 
to be available. Thir  situation is?%: 
aggravated by the fact that there are no 
facilities either with Divisions or at the 
Headquarters of the Organisation for the 
repair of casing and drill pipes. 

The drill pipes and casing pipes were With the arrival of dditimal lot of drill pipa 
along with rigs. Due to constant use these with the new rigs the dificulv has been 
were either bent or worn out. These are not overcome to certain extent. 
available in the country and requires import 
from r h r d .  Even after release of foreign 
cxchangc, the DGS&D could aot prccure the 
tool iointa since 1964. 



I r 8  Dept t . of Agriculture The Exploratory Tubewells Organisation set up in 1954 under- 
took groundwater exploration under Operational Agreement No. 12 
with the Technical Cooperation Mission of the Government of U.S.A. 
The Agreement expired on the 30th June, 1959. At that stage no 
perspective plan was drawn up covering the period upto which the 
Organisation was likely to exist, but it was continued on a three- 
year basis. Indiscriminate movements of field divisions took place 
in the absence of predetermined areas of operation and planned 
execution of work. Proper maintenance of machinery and stores 
from the long range point of view was neglected. Further the 
Organisation could not attract and hold competent technical men 
on account of the indefiniteness of its continuance. The continuance 
of the Organisation in this fashion without proper planning a d  
clear programme was hardly conductive to its efficient working and 
it is wonder that the ove~.all performance and operational 



efficiency suffered badly as noted by the C o r n t e e  in the m-, 
ing sections of this Report. The Committee would like to kuaw 
why an assessment of the extent of work to be done with a view 
to determining the life and character of the Organisation d d  not 
be made immediately well before the termination of the Operational 
Agreement No. 12 in 1959. 

U was only in 1968 that Government recognised the above 
shortcomings and mmitted the problem to a technical teruan. The 
Team has recommended inter aha grant of permanent status to the 
Orgadsation. The Committee desire to know the decision of Gov- 
ernment in this regard. The Committee would urge that the loca- 
tion of headquarters of the Afth Division which was stated to be 

01 under consideration should be decided upon without further delay. 4 

do- 
From 1962-63 to 1967-68, there was a progressive decline in 

the exploratory activities of the Organisation. During evidence the 
Committee were informed that Government decided in 1961 to take 
up production drilling also for irrigation purposes as many of the 
States had no arangements of their own and that there were years 
of drought whidr necessitated sinking of more production wells- 
While the  Committee appreciate the need for production drilling, 
they are of the opinion that the exploratory work should not have 
suffered such a serious setback during the period 1965-66 to 1967-68 
when there was little or no exploratory drilling for which the 
Organisation was primarily meant. ______- - _ _ --- _ - -- - - - - - 
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4 2-13 Dcptt. of Agriculture The Committee learnt that the State Governments are being 
encouraged to have their own production arrangements and that the 
Organisation has restored the balanae in favour of the exploratory 
wells since 1969-70. Till the end of 1968 the Organisation covered 
only an area .of 70,000 sq. miles. In view of the vast ground yet 
to be covered, the Committae hope that the Organisation would 
concentrate on the exploratory work in future leaving the exploita- 
tion to the State Governments and private sector. 

The Organisation, not being equipped to explore hard rock 
areas has so far been confining its activities to the non-hard rock a 
areas only. As there is an urgent need to assess the groundwater ca 

potential in chronic drought affected areas which are mostly hard 
rock areas, the Committee would suggest that the ETO should be 
equipped to undertake exploratary work in these areas early. 

Quantitative assessment of groundwater resources is , an 
important aspect of exploration to which the ETO should address 
itself in the coming years. The Committee would commend the 
work done by the United Nations Development Project in the Jallore 
region as a model for the work to be done in the rest of the country- 

The ultimate aim of the ETO is to have a detailed map for 
the entizp country which wo4d show the possibilities of striking 
water and a quantitative asesahert  of all the ground water acquires 





the need for proper consultation with the States before $electing. 
sites for exploration as they are the ultimate users of the tubewells, 

I I 3-18 h ~ t t -  of Agticulturo During evidence the Committee were informed that tubewells 
that yielded 20,000 gallons per hour wem at  present regarded as 
successful and handed over to State Governments on payment of 
cost. The Committee desire that mutually acceptable terms in 
mgard to minimum yield and payment of cost be settled ia future 
between the Organisation and State Governments before undertak- 
ing drilling so that the entire cost of wells with yields less than 
20,000 gallons per hour may not go waste. 

do- The Committee are concerned to find that according to the 
Technical Team "development of wells is not given adequate atten- 
tion and the job is done rather in a haphazard manner." In some 
cases wells drilled even in proven areas gave very low discharge 
RS compared to surrounding wells with the result that the WO* 
had to be redone at the insistence of State Government a t  extra 
cost. The Committee expect that such specific instances of lack of 
proper care and supervision would be dealt with severely. I n  this 
connection the Committee hope that in order to brlhg down the 
cumber of abandoned wells detailed scientific studies would be 
initiated to evolve proper wells designs for different alwm as 
suggestd by the Technical Team. 

- 



The Committee take a serious view of the findings oE the 
Technical Team that "Inspection of field aperation botb by the aemkr 
offlcers at the headquarters and even the Executive Engineem tq 
the Field Divisions were far too inadequate ~psultjng in poar opere- 
tional efficiency and overall achievements." The Committee trust 
that such laxity in supervision will not be allowed to continue. 

The Committee note that till the end of 1968 a potential h 
been created for additional 12,000 tubewells which may irrigate 2.5 
million acres. The system of data collection and data analysis should 
forthwith get into an assessment of the extent of actual utilisat~on 
of the created potential and the resultant increase in agricultural 
production if the Organisation is to justify its existence. cI 4 

The Committee are distressed at the abnormal lass of opera- 
tional days ranging from 37 per cent to 63 per cent of the total 
working days during the years 1966-67 to 1969-70. Apart from the 
loss of operational days, the rigs do not appear to have worked at 
the optimum level of efficiency. All these resulted in poor overall 
performance and high cost of operation. To put i t  in the words of 
a representative of the Ministry, "no proper maintenance of rigs took 
place and no proper preplanning of each year's activity seems to 
have been done in those years. Otherwise the results would have 
been better." The Committee hope that suitable corrective measures 
would be taken to put the Organisation an efflcient footing. 

-- . -- --- - 
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16 5 -26 Dcptt. of Agriculture The number of rigs which individually suffered loss of opera- 
tional days in excess of 120 days in a year during the period 1966-67 
to 196970 was 14 due to off-season, 9 due to waiting, 2 due to transit 
and 8 due to r q a i r s  out of 27 rigs employed on an average. Although 
maximum offseason period is only 3 months in a year the loss 
suffered went up to as much as 235 days in one case. The Committee 
would like Government to examine in details all such cases of heavy 
losses of operational days with a view to take effective remedial 
action. 

The Committee cannot find any justification for the long 21 

waiting for site, material and equipment, staff and last but not the 
least instructions and decision from higher officers. A need for better 
planning and coordination is clearly indicated. 

Now that the jurisdiction of each field division has been 
clearly defined, the-Committee trust that there would be no more 
of criss-cross movements of rigs involving avoidable loss of time 
and shifting charges as in the past. 

Admittedly repairs were taking place and rigs were moved 
during the working season thereby increasing the total loss of 
operational days. The Committee would suggest that repairs and 
movement of rigs should be done as far as possible during ofheason. 





- - - 
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23 6.12 Deptt. of Agriculture The Committee note that the cost per footage drilled 

suddenly increased from Rs. 16.87 in 1965-66 to Rs. 33.08 in 196647 
and further went up to Rs. 43.75 in 1968-69. The Committee were 
informed that as a result of various steps taken in 1969-70 including 
acquisition of new rigs the cost could be reduced to Rs. 17.29. In 
the opinion of the Committee, there should be some arrangement 
in the Ministry in future to have a periodical review of various 
aspects of the working of the Organisation. 

24 6-13 do- The Committee understand that the ETO holds a virtual 
monopoly of drilling in difficult areas. As there is not as yet any 
effective competitor in the field, the Committee feel that there should * 
be a stricter self-imposed control on cost 

From the material placed before them, the Committee have 
come to the inescapable conclusion that there has so far been no 
control in the Organisation on procurement, mainbnance and repair 
of machinery and equipment. The Technical Team has brought out 
a number of vital deficiencies in this  regard. While the Committee 
hope that Government will atfend to those deficiencies expeditiously, 
they would in particular like the following to be considered in right 
earnest:- 

(i) There should be a proper planning and provisioning of 
spares in the Organisation and the headquarters s h d d ,  



27 8 - 1 1  do- 

in particular, endeavour to embark on 'Import sub&ution' 
in consultation with Ministry of Industrial Development 
and the DGTD. Indigenous rigs should be procured as 
far as possible to meet future requirements; and 

(ii) The Organisation should attempt to 'standardise' the 
machinery and equipment progressively in future in order 
to avoid dil3cultiw in procuring spare parts and assenl- 
blies for different makes and models. 

The Committee understand that a(n Executive Enginex has 
been deputed to undertake a survey of all the existing inachines and 
equipment with a view to taking action for the disposal of all such 3 
items as have already outlived their useful life and/or are beyond 3 
economical repairs. The Committee hope that this work would be 
completecl expeditiously and replenishments wherever necwwY 
would be made with d u e  regard to impart s:;Mitutios 2nd s-dard- 
Isation. L. 

The Committee note that the Exploratory Tubewells Orqa- 
nisation had referred the defects noticed to the Ministry for discus- 
sion in the departmental committee which had recommended 
purchase of the rigs. The Committee would like to knmw the out- 
come of the discussion. 

28 8.12 -do- During evidence the Commii er were inform2d that "some 
delay certainly took place in erection of the rigs." The Committee 
would like to know whether the liability of the firm to pay com- 

- _______ .__  _ - _ _____I _ _-I__.- 



pensation for the loss sustained by Government due to delay in the 
erection of the rigs was examined. 

29 8.13 Deptt. of Agricultwe As regards sending the engineers for training at the Princi- 
pal's Works in USA, the Committee cannot help feeling that they 
should have been sent earlier especially in view of the fact that 
the rigs imported were of new design with which the engineers 
in the E l 9  were not familiar. 



S1. Namr of Agmr A g a y  SI. Namr of Agent 
No. No 

Awncl 
No. 80. 

DBLHI 

as. Sat NU'& & SOW, 3x41, 
A&hd. All B w ,  Mod 
Gate. Delhi. 

26. Atma Ram & Sona, Kanb- 
mom Gats, Dclbl-6. 

ap. The Bnglirb Book Storm, 
7-L, Connrrrght,Ctrcur, 
New Delhl 

30. Lakrhml Book Ston, 42, 
Municipal Market, Imprth, 
Nsw DelbL 

32. I a w  Book Depot, Chap 
plrwah Krw, Karol Bash, 
New Delhl. 






